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•DEMANDS FOR GRANTS—contd.

M in is t r y  o f  W o r k s , H o u s in g  a n d  
S u p p l y —contd.

Mr. Speaker: The House will now 
proceed with further discussion and 
voting on the Demands for Grants 
under the control of the Ministry of 
Works, Housing and Supply. The hon. 
Minister.

Shri S. M. Banerjee (Kanpur) 
rose*—

The Minister of Works, Housing 
and Supply (Shri K. C. Reddy): Shall 
I reply now?

Mr. Speaker: The hon. Member,
Shri Banerjee, was not present yester
day.

Shri S. M. Banerjee: I wrote to you 
a slip saying that I was going away 
at 4 o’clock.

Mr. Speaker: We will assume that 
the work collapses and there is no 
hon. Member to speak, in that case 
shall I hold it over for the sake of 
Shri Banerjee?

Shri S. M. Banerjee: The hon. Minis
ter did not start his speech yesterday.

Mr. Speaker: It is very wrong. The 
hon. Minister must have started it 
yesterday. When no hon. Member 
takes interest and the House has to 
adjourn, when the hon. Minister is 
called upon to reply he must have 
done so. What can be done? Shall 
we go on accommodating hon. Mem
bers who do not care to be in their 
seats? I am not talking of Shri 
Banerjee at the moment. He intlmat-

• ed to me that he will come to the 
House only today. But this does not 
mean that on his account we win have 
to adjourn the debate. When no hon. 
Member was present to speak, we 
must have concluded the debate. The 
hon. Ministers must be ready to reply 
at any moment, whenever they are 
called upon to do so.

Shri K. C. Reddy: We were ready.

Shri Ram Krishan Gupta (Mahen- 
dragarh): The hon. Ministers tflso 
were not ready.

Mr. Speaker: Now, how many hon. 
Members want to participate in it?

Some Hon. Members rose—

Mr. Speaker: Let each one explain 
why he was not here yesterday.
(Interruption) .

Shri S. M. Banerjee: I am always
present in the House.

Mr. Speaker: Very well, Shn
Banerjee:

3iTf?Pri) #  «rr»r fMr
«TTI

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): Sir, I was in possession of 
the House yesterday. The Chairman 
had called me.

Mr. Speaker: Order, order. Five
hours were fixed for this and only 
an hour or two were to be spent 
yesterday.

Shri K. C. Reddy: Two hours.

Mr. Speaker: Naturally, hon. Mem
bers may expect that three hours 
would remain and it would be taken 
up today. But on that ground, if 
an hon. Member says, “I told you that 
I will speak only tomorrow”, am I 
to keep the debate going though the 
debate cannot be continued at the 
end of the day? That is what Shri 
Balmiki says. That is what Shri 
Banerjee claims. Therefore hereafter 
I will not allow hon. Members writing 
to me, trl am anxious to go away; 
call me today or call me at 3 o’clock, 
tomorrow morning or tomorrow after
noon.” Hreafter I will not recognise 
any such request.

Shri Punnoose (Ambalapuzha) rose—

•Moved with the recommendation of the President
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Mr. Speaker: He cannot have an 
exception in the House. Hon. Mem
bers must take their turn. There is 
no meaning in writing to me, say
ing that I must call them at a 
particular time. I cannot keep the 
debate pending until they come here. 
Unless an hon. Member satisfies me as 
to why he was not present I am not 
going to call him. Now, the hon. 
Minister.

Shri Punnoose: May I make a sub
mission . . .

Mr. Speaker: I am not concluding 
the debate now. The hon. Deputy 
Minister is only intervening.

Shri Punnoose: Please listen to my 
submission and then reject it. There 
was a meeting of the Estimates Com
mittee yesterday, and we were there.

Mr. Speaker: I accept the explana
tion, so far as the hon. Member is 
concerned.

Shri Punnoose: So, I may be given 
a chance for a few minutes.

Mr. Speaker: My remarks were
intended only for hon. Members who 
had no other work. If they are engag
ed in parliamentary work in a com
mittee, I do not object, because they 
do legitimate work. But, even then, 
t h e y  must have an eye on the House 
also. I would sav that parliamentary 
work must not give place to any other 
work. Even if there should be a com
mittee, hon. Members must be con
stantly watchful, and if they want to 
speak in the House, they must take 
leave of that committee and come 
here. The committee is only sub
ordinate to the Parliament. I do not 
think the tail can wag the head. If 
they were engaged in the committee 
and did not want to speak then let 
them not come forward now and tell 
me ‘Sir I was engaged in the com
mittee*: let them tell me in advance 
that they are engaged in the com
mittee, and then I shall con«ic*er 
whether I should allow them or not.

81iii 8 . M. Banerjee: We never ex
pected the collapse of the debate.

Mr. Speaker: I agree

Shri K. C. Reddy: Yesterday
evening, just about ten minutes be
fore the House was to have adjourn
ed, there were no other speakers, and 
th e  Chairman called upon me to 
sp e a k . My colleague the Deputy 
Minister was also to have intervened 
in the debate, and he got up and "Aid 
that since there was only very little 
t im e  left, the debate might be
adjourned for the next dav, and on
th a t  understanding, the debate was 
adjourned for today.

Shri Anil K. Chanda* There was no 
quorum also.

Shri K. C. Reddy: There was no 
quorum, and that was al8o noticed in 
the House.

Mr. Speaker: Nobodv raises me
question of quorum nowadays.

Shri S. C. Samaota (Tamluk): I
raised the question of quorum.

Shri K. C. Reddy: So, my colleague 
will intervene in the debate now if 
you would permU.

Mr. Speaker: I found in the mean
ing papers something *aid about the 
collapse of the work and, therefore. 
1 thought so.

Shri Tancamanl (Madurai): May I 
irake a submission? Generally, we 
sit  till 6 p .m . nowadays. The fact that 
the House was to sit till 6* 30 p .m . was 
announced only in the afternoon. So, 
it is but fair to the House that if we 
are s tting beyond 0 p .m . we must be 
given Hi  least 24 hours’ notice. For 
I know that some of my friend* who 
would have stayed here, but the}' f k d  
an engagement at 6* 10 p .m . and, there
fore, they had to leave. In future, at 
least when the sitting of thf* House is 
extended beyond 0 p .m ., hon. Members 
may be given sufficient not‘ce.

Mr. Speaker: Did the House sit
a fte r  0 p .m . y e s te r d a y ?

Shri Tangamani: Yesterday, the
House sat till 0*30 p .m . Aj you w ill
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[Shri Tangamani]
remember, the time a 1 lotted for the 
Demands for Grants relating to the 
Home Ministry was extended by one 
hour, and we were agreed that we 
should sit till 6:30 p .m .

Mr. Speaker: All extensions of sit
ting will be announced in the House 
at 3 p .m . and if there is an extension 
desired after 3 p .m . even if there is 
no quorum, we shall go on.

Shri T. B. Vittal Rao (Khammam): 
Quorum not being there is not good. 
There must be quorum.

Shrimati Renu Chakravartty (Bas- 
irhat): There are so many Members 
on the other side. Can they not even 
keep quorum?

Mr. Speaker: All extensions must 
be disp sed of before 3 p .m . so as to 
give notice, and I shall certainly stick 
to it. This is what I find from the 
proceedings:

“Mr. Chairman: The hon.
Minister.

Shri Anil K. Chanda: May I say 
that so many detailed questions 
have been asked and we have 2 
hours and 45 minutes left?

Then, somebody had said ‘There is no 
quorum’. Then, the Chairman said:

“The House stands adjourned 
to meet again at 11  a .m . tomor
row".

So, it was only a matter of ten 
minutes. So, there is nothing wrong 
Even otherwise, since it is a matter 
of on^y ten minutes, hon. Members 
must be allowed an opportunity. It 
has been done rightly.

Now, Shri Anil K. Chanda. He is 
only intervening.

Shri Anil K. Chanda: The five
speakers who participated in the 
debate yesterday had all referred to

K2 II  Demands

the sad condition of housing in the 
country. It is very well known that 
the condition of housing in our coun
try, particularly in the rural areas is 
deplorably bad.

Mr. Speaker: I would only say one 
thing. When the hon. Minister had 
been called, he might have started 
saying ‘Sir’, and then said a few 
words, and then he would have been 
called upon to continue on the next 
day.

This kind of thing need not recur 
hereafter. When the sitting of the 
House had been fixed till 6:30 p .m . 
even if there had been one minute 
left, an hon. Member or an hon. 
Minister who was called might have 
said a few words and waited on until 
the lime was over, and then, the 
matter would automatically have been 
adjourned to some other time. News
papers report many things by reading 
which a person who is not acquainted 
\v:th all this may take it that the 
debate in the House has collapsed for 
want of quorum. I do not want to 
set a bad example like this.

Shri T. B. Vittal Rao: The hon.
Minister was taken by surprise.

Shri Anil K. Chanda: May I say
a w ord?. . . .

Shri Ranga (Tenali): There is no 
need now for any more words.

Shri Anil K. Chanda: I could not 
conclude my sentence. Even before 
I had finished, my hon. friend Shri 
S C. Samanta got up and pointed 
out that there was no quorum.

I was just saying that all the five 
Members who had participated in the 
debate yesterday had referred to the 
sad housing condition in the country. 
Some of them referred to statistics 
also. It is a matter which calls for 
no help from statistics, because we 
are all aware of the most deplorable 
condition of housing, particularly in 
the rural areas.
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12.26 hrs.

LDr . S u s h il a  N a y a r  i n  the ChairJ

Half an hour’s walk to any village 
would depress even the stoutest of 
hearts. It is a fact that as regards 
the Plan allotment, really speaking, 
very little had been allotted to hous
ing, and further, what was allotted 
originally wa$ also cut down after 
the reappraisal of the Plan, and even 
what was finally allotted has not 
been fully utilised. These are basic 
facts of the case. But, all planning 
is basically a question of priorities, 
and the fact remains that practically 
all the States, that is, most of the 
State Governments are not prepared 
to give housing that priority which 
many of us would like them to give. 
The fact that housing, in our own 
minds also, does not have that prio
rity would be quite clear from the 
fact that the House yesterday sat for 
most of the time when this Ministry’s 
Demands were under discussion, 
without a quorum.

Certain statistics have been brought 
before this House, and certain statis
tics had been mentioned by hon. 
Members to impress upon the House 
the sad condition of housing in the 
rural areas. 1 myself am a little 
sceptical about statistics. Even 
though it is out of a Government 
publication, I, for one, am not p re
pared to believe that of the 54 million 
houses in this country, as many as 
50 million are in such a condition as 
to require either to be pulled down 
and rebuilt or completely renovated.
I shall not dismiss straightway a 
house only because it has not got a 
cement floor or it has got a thatched 
roofing.

In my part of the country, I have 
seen houses which are mud-built 
houses, which are almost as good as 
palaces. I remember that a few 
years ago, a very celebrated Austrian 
doctor visited India and spent a few 
days with us at Shantiniketan, the 
same doctor who had operated upon 
Xetaji Subhas Bose in 1936. At the 
•nd of his visit in our area, he told

me that one of the most beautiful 
things that he had seen in this coun
try was a Santal house, a house built 
with mud; it had a mud flooring, and 
it had got a thatched roofing. Any
body who has seen some of the 
tribal houses in our country will 
agree with me that these houses are 
surely some of the very best so far 
as the conditions of living a r c  con
cerned, they have, however, their 
drawbacks; in most cases, there is no 
sanitation, and so far as the tribal 
homes are concerned, they do not also 
have any windows. But, anyway, as 
I said, I shall not accept that figure 
that we require about 50 millions of 
our houses to be rebuilt. But wo 
all agree that the condition is pretty 
bad.

What we require most to make our 
life habitable in the villages is sani
tation, water supply, better planning 
and roads in those areas. If I had 
my way, I am afraid my hon. 
senior colleague will perhaps not 
agree with me, but I make bold to 
say that if I had my way, I would 
divert all the money which is provid 
ed for rural housing towards the sup
ply of drinking water in the rural 
areas. So far as the village roads are 
concerned, I say it rather facetiously, 
but I would say that it has become 
a major rural industry to encroach 
upon Union Board roads. There are 
hardly any roads in existence today 
in the villages, even though the 
papers would show that there were 
union board roads right throughout 
the rural areas.

So, I would implore hon. Members 
who arc interested in the improve
ment of living conditions in the rural 
areas that they should try to help 
to create a feeling amongst the com
munity that encroachment of public 
roads in the villages is a national 
crime, and also do their best to see 
that latrines are provided even in the 
poorest of homes. If we were to use 
•human excereta for manurial pur
poses, it would have been all right 
if we did not have latrines, as they 
do not have in China; but since we 
do not use night soil for manurial
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purposes, lor decency’s sake it is ab
solutely necessary that even in the 
poorest home we have some sort of 
a latrine. Through our National 
Building Organisation, we have col
lected valuable material in ihis matter 
and published bulletins in popular 
language, so that we can enthuse the 
people and advise them as to how 
they can put up latrines in their 
homes at very low cost. These bulle
tins are mostly in English and some 
in Hindi, but 1 have taken the pre
caution of requesting our opposite 
numbers in the States that these im 
portant bulletins might be translated 
into the regional languages.

With regard to the comparatively 
smail utilisation ol funds placed at 
the disposal of States for rural hous
ing, I might remind the House that 
it is not just an ordinary loan as
sistance programme. If it were of 
the nature of the low income group 
housing scheme where anybody who 
is qualified for it applies for a loan 
for house building and after the State 
Government has scrutinised the 
scheme he gets the loan, I am sure 
we could have fully utilised not 
merely the Rs. 5 crores provided but 
Rs. 50 crores or even Rs. 100 crores. 
The plan we are working out is cal 
led the Village Housing Projects 
Scheme. It is not merely rebuilding 
of dilapidated houses, but it is actually 
an elaborate scheme for the replan
ning of the whole village- It loan 
loan assistance to the extent of 66-2|3 
per cent, of the total cost not exceed
ing Rs. 3000, Rs. 2000 being the loan, 
the remaining one-third being provid
ed by the villager himself either in 
terms of money or by his labour or 
through materials.

Therefore, it is not very strange 
that all the Rs. 5 crores allotted for 
the village housing scheme to the 
States have not been fully utilised, 
because a lot of preparatory work was 
necessary. We wanted the State 
Governments to create cells which 
would make a physical survey and 
sociological survey oi  the village and

also secure the co-operation of m e 
villagers, because w ithout their co
operation it would not be possible to 
carry out the scheme as intended.

Shri Ranga: May 1 ask for a little 
clarification? My hon. friend was say
ing that they should secure the co
operation of the villagers. Is it not 
a fact that in spite of giving some 
subsidy or grant to the villagers to 
enable them to construct their own 
houses, houses are being built and 
these are being granted to the vil
lagers with the help of contractors 
with the result that the contractors 
and various other people are swallow
ing more than 30 per cent of what
ever is being granted?

Shri Anil K. Chanda: I do not
know where the contractors come in- 
This is a village housing scheme and 
the very essence of it is that the 
villager who secures this loan has to 
contribute one-third of the total cost 
by his labour or his material or by 
his money.

Mr. Chairman: I think the hon.
Member’s question is this: whether 
the villager is asked to construct the 
house on his own with the help of 
such local artisans as may be neces
sary or whether the Government or 
the authority in charge constructs the 
house through contractors?

Shri Anil K. Chanda: To start with, 
the Government does not construct. 
Secondly, utmost emphasis is given 
in this scheme on self-help. It is 
called an aided self-help scheme. If 
hon. Members go through the lite
rature placed before them, they 
would find, even on a cursory glance, 
that this is a scheme which is based 
on the utmost cooperation of the vil
lagers and they are to do the work 
themselves. So far as government 
assistance is concerned, apart from 
the loan, we give him technical as
sistance with regard to the better use 
of the local materials. This scheme 
envisages the formation of co-ope
rative societies to supply materials 
like doors and windows and so on for
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the construction of these village 
houses. It is because of the need for 
technical help that we wanted the 
States first to concentrate on such 
areas where there is a national ex
tension block or a community deve
lopment block, because there is a 
qualified overseer there who could 
give help to the villagers with regard 
to technical advice.

Shri Mohan Swarup (Pilibhit): 
You provide subsidy to industrial 
•housing but only give loans to vil
lagers. . . .

Shri Anil K. Chanda: If the hon. 
Member will have a little patience, 
I will deal with that.

Mr. Chairman It would be better 
to let the hon. Deputy Minister pro
ceed. After he has concluded, if 
there is any point requiring elucida
tion, it may be looked into.

Shri Anil K. Chanda: The question 
of subsidy with regard to rural hous
ing has also been raised by several 
Members. We had also ourselves 
taken up this matter with the Plan
ning Commission. At the very begin
ning of my remarks, I had stated 
that planning was a question of 
priorities. The question whether we 
■have the money to give subsidy to 
the village people for the reconstruc
tion of their houses is a very import
ant question. We give subsidy to the 
slum dwellers in cities; we give sub
sidy to industrial labourers. T̂ ie 
reasons are very apparent. One who 
lives in a city has no access to build
ing materials, whereas one who live* 
in a village has most of the materials 
with him. He uses bamboos and he 
uses thatching.

Shri Mohan Swamp: But he is
much poorer than the industrial 
worker----

Shri Anil K Chanda: I do not
yield.

In most areas the materials are 
locally available and even the very 
poor has to some extent the materials

with him For instance, in many 
parts of India, rural houses are made 
of mud. That is something which 
even the poorest has right in his own 
homestead. Certainly, if we were in 
a position to afford it, we should 
have liked very much to give subsidy 
even to the rural population which 
wanted to rebuild their houses. But 
I repeat that our resources are very 
very limited and, therefore, we have 
to proceed on a basis of priority. 
Most. hon. Members would agree with 
me that the dwelling conditions of 
the industrial workers in our indus
trial areas and the slums in our towns 
are such that call for immediate red
ress. They are people who cannot 
build their own houses by their own 
effort unless some sort of subsidy is 
given.

Shri Mohan Swarup: It is worth
mentioning that Government are pro
viding only Rs 1000 to the villager 
for village housing.

Mr. Chairman: Let the hon. Deputy 
Minister proceed and if at the end of 
his speech any clarification is requir
ed, it may be asked for or the hon. 
Minister himself may be able to take 
care of it later in his reply.

Shri Anil K. Chanda: The figure
mentioned by the hon. Member is not 
correct. It is not Rs. 1000. The maxi
mum loan that is permissible is 
Rs. 2,000. We have also to remem
ber in connection with this loan that 
the paying capacity of the villager 
has to be taken into consideration. 
Because loan is readily available, if 
we load up the villager with too 
much of loan, it may become an un 
bearable burden on him.

As I said, the rural housing schema 
is of a nature which calls for a lot 
of preparatory work. I am happy to 
say that in most of the States, ex
cept the State from which my honour, 
able and eloquent friend comes, 
namely, Jammu and Kashmir, they 
have geared up their machinery, pre
liminary survey* have been com
pleted and work commenced. In fact,
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t/hree of the States—I think Rajas, 
than, Orissa and Mysore have taken 
up this work in great earnestness and 
actually they have drawn much more 
than what was allotted to them. They 
have taken into their operation a 
larger number of villages than what 
we had contemplated in the begin
ning. The fact that whereas during 
the last year the States have drawn 
to the extent of Rs. 178 lakhs, as 
against Rs. 190 lakhs during the pre
ceding three years would show that 
they are now ready for fully working 
out this scheme and are able to 
assimilate more and more.

In the last Housing Ministers’ Con
ference at Udaipur, there was a recom
mendation that in the Third Plan 
Rs 30 crores should be allotted for 
rural housing and we have taken this 
m atter up with the Planning Commis
sion. We do not know wtoat the final 
shape of things with regard to the 
Third Five Year Plan will be, but w r- 
are sincerely hoping that cons derably 
more funds will be made available foi 
rural housing in the Third Plan than 
was possible in the Second Plan.

I come now to the question of slums. 
This is a matter in which most of 
our Members, particularly those who 
come from the bigger cities, including 
yourself. Madam—if I may say so— 
are very keenly interested. The posi
tion of slums is very much the same 
as housing in the rural areas. It is 
basically a question of poverty. With 
our per capita income of Rs. 260 or 
Rs. 263, it is really very difficult for 
us to think of completely eradicating 
slums. Even industrially more pro
gressive countries have not done very 
much better. I will refer to a recent 
article I read in a journal in which 
the author quotes from the book of 
an expert on rural housing. It is 
with regard to Liverpool:

“It is now nearly 100 years since
Liverpool, in 1864, started a slum-
clear ance programme, but the
city's slum areas still total 88.233

houses. And although rehousing 
goes on at the rate of 100 families 
a month, tens of thousands of 
working-class families continue to 
live in houses and buildings offi
cially classed as unfit for habita
tion. Of the 88,233 in this category, 
27,000 have been pronounced total
ly unrepairable. They are being 
demolished at the rate of 1,000 a 
year. At this rate some will re
main even after 25 years from 
today, and by this time many 
more old houses will have been 
added to the list.”

Apart from other difficulties, the 
difficulty cf sentiment is also there 
Many Members who art- very eloquent 
with regard to the immediate need of 
doing away with slums, but when it 
comes to the question of eviction of 
slum dwellers from the area or demo
lition of their huts illegally put up on 
Government land, they run up to us,— 
naturally their hearts are touched: the 
idea of somebody who has a roof over 
his head to be deprived of even that 
roof, is really moving—and prompted 
by the best of human instincts they 
seek our help, so that we may not 
start with the eviction or demolition. 
If it is summer time, the children will 
suffer in the scorching sun; if it is 
rainy season no demolition can take 
place in the rains; and if it is winter, 
the children will suffer in the cold. 
So, it is a matter which really bristles 
with difficulties and very often senti
ment gets the better of our judgment. 
Anyway it is a vast problem and the 
funds at our disposal are very limited. 
Therefore the Asoke Sen Committee 
advised the Government that the slum 
clearance work should be concentrated 
in six of the biggest cities, Madras, 
Calcutta, Bombay, Delhi Kanpur and 
Ahmedabad.

In some of the States cans derable 
work has been done. Though it is not 
for me to single out any particular 
State Government for special praise, s 
thiiik I will be failing in my duty and 
false to my sentiments, if I do not say 
that the Maharashtra Government and
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the erstwhile Bombay Government 
under the energetic guidance of their 
M nister of Housing Mr. Kazi, has 
done excellent work and the Prime 
M;/nster himself who went down to 
Bombay on the 1st of January to inau
gurate the opening of a new township 
which has been started there, I think 
a" the request of my Minister n r  re oi 
less gave an assurance that additional 
funds will be made available foi 
Bombay to expedite the clearance of 
slums according to the scheme w h’ch 
has been worked out by the Maha
rashtra Government.

Shri Tangamani: What about the
States o 'her than Bombay?

Shri Anil K. Chanda: So far as
other cities are concerned, under the 
scheme of slum clearance which if 
operated through our Ministry we do 
not entirely exclude the other towns 
But a special case has to be made out 
with regard to some small towns. We 
have allowed slum clearances work 
with subsidy from Central Govern
ment if they have been able to 
make out a spec a 1 case. But I again 
repeat that with the limited funds at 
our disposal we have to concentrate 
our work on the six bigger cities where 
some results can.be achieved. Much 
can be done by way of example. If 
we are successful in clearing up one 
area, the people living in other areas 
will also be enthused.

Another trouble with regard to glum 
clearance work is that these p**ople 
who live under m ^ t  deplorable con
ditions in slums pay hardly anything. 
Whenever a pucca tenement is con
structed, and all our tenements have 
got individual latrines and water- 
supply, naturally even the subsidised 
rent is considerably more than what 
thcv are paying. Therefore, there is 
a general lack of incentive in these 
people to move out even when quarters 
are allotted. It has happened in Delhi 
City where quite a large number c»f 
tenements which formerly the Delhi 
ImDrovement Trust and later on the 
Delhi Development Authority had 
built remained unutilised for n long 
period. But it is ma:nly a question 
of poverty.

1 come now to the question of sub
sidised industrial housing. In this field 
considerable progress has been made. 
I do not say that the States have fully 
utilised all the money which was pro
vided but they have done very nearly 
so. They have their difficulties. Un
fortunately in most of our towns the 
industrial installations are right in the 
midst of the city and there is a general 
belief that the workers are not to be 
housed two miles away from where 
they work. That makes the question 
of put'ing up of industr al tenements 
ve ry very difficult. The chief difficulty 
is with regard t"> land. Land is a thing, 
as you know, which even most power
ful Governments cannot add to the 
quantum which is already there, unless 
of course like China, they were to grtib 
somebody else’s land. We cannot do 
tha!. So, we have to be content with 
what we have. If my hon. friends on 
the other side were not so very insis
tent upon seeing that industrial tene
ments must be built within striking 
distance of the factories and work 
sites, possibly nuch  better work would 
have been done.

Most of the States now have got 
special laws passed for acquisition of 
land for industrial purposes and we 
have also allowed them to divert tem
porarily on a loan basis, part of the 
money given for subsidised industrial 
housing, so that they can acquire land, 
develop it and utilise it for industrial 
housing, ’t  is true, as my hon. friend 
Shri Tangamani has referred in his 
rperch, not 15 per cent, but 17 per cent, 
of the houses in this sector has been 
built by the employers. Most of the 
work has been done by the States and 
the question of compulaion upon em- 
nlovers is energetically before Govern
ment. But it is a problem which 
really bristles with d faculties. It is 
\er\v easy for us here to enact a law 
which will compcl the employer to put 
ifP Mie requisite number of houses and 
tenements for the workers. But imme
diately the question of land will ari-e 
If an industrial employer comes ‘o me 
and says: You are forcing me to put 
up iuduatrial tenements; I am ready 
with money: where is the cement.
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where is the steel, where is the land?
I do not know what answer Govern
ment can give.

This matter has been thrashed out 
on several occasions in the various 
Housing Ministers’ Conferences and the 
Ministry of Labour and Emptayn'iem 
who are mostly interested in this 
matter have prepared an elaborate 
paper givng us detailed information 
with regard to what has been done in 
other countries in this field. I per
sonally feel that whereas it is a moral 
obligation on the part of the employer 
tc give housing to his workers, we 
should not lead uip industry with a 
burden which they may find it difficult 
to bear. Housing is necessary for the 
workers. But even more important is 
providing work to the people. f wc 
take a step by which we retard to 
some extent the industrial expansion, 
possibly we will be doing greater haim 
to the people than denying them thr 
priv:lege of living in better house. 
Anyhow, I assure the House that the 
matter is before us, and we, in con
sultation with the Planning Commis
sion, will soon come to a decision as to 
what can be done by way of compell
ing the employers to put up industrial 
tenements for the workers. That is all 
right. But what about the housing by 
the labour co-operatives? My hon. 
friend Shri Tangamani who *akci> a 
lot of interest in this m atter and makes 
valuable and constructive suggestions 
is very much interested in the labour 
movement. A large number of labour 
unions are under the control of an 
organisation which is under the con
trol of their party. What hav® they 
done to enthuse them to build the r 
own houses?

An Hon. Member: Nothing.

Shri Tangamani: We have construc- 
ed eighty-seven houses in Rajapa- 
layam. which the hon. Minister Shii 
K. C. Reddy himself knows.

Shri Anil K. Chanda: I am surpris
ed »t the number of eighty-3even 
houses against the number ot millions 
of workers in this country Wc are

giving the greatest ctf financial assis
tance to housing co-operatives of in
dustrial workers—25 per cent, sub
sidy, 65 per cent, loan, and the re
maining 10 per cent, also can be drawn 
by them out of the accretions of their 
provident fund. So, industrial 
workers, without the outlay of a 
single naya Paisa, can bu Id houses 
with the help of the subsidy and the 
loan given. And I would respectfully 
suggest to my hon. friend Shri Tanga
mani and members of his party who 
have considerable hold over labour in 
this country, that they may exercise 
their good offices for creating an 
atmosphere by giving constructive 
suggestions to the workers that they 
may avail themselves of the loans and 
subsidy.

With regard to Delhi we have a 
very elaborate scheme for the 
acquisition and development of land 
for the slum clearance work, and par
ticularly with regard to jhuggis and 
jhompris. The plan has already been 
rut into operation. Quite a sizeable 
amount has been provided C r Delhi 
during the Third Plan, and I am sure 
results of quite a spectacular nature 
would be achieved by the Delhi 
Administration. But' here also we 
seek the co-operation and assistance of 
the hon. Members, particularly those 
representing the Delhi constituency, so 
that they can help us when the ques
tion of evacuation of the slum dwellers 
crops up.

With regard to this matter, before I 
take up another subject, I would like 
t*> say that the siting of industry is a 
very important m atter and it would 
be very desirable, I personally con
sider, not to allow any new plant to 
crme up within striking distance of a 
city. Otherwise, fresh problems m 
housing will arise for the next genera
tion. In most countries they are try 
ing to disperse industry over a widei 
area. Formerly, it was not possible in 
our country, but now that power is 
available in the newer areas and roads 
are being constructed at a go;d pace 
it will be well worth our States* con
sideration whether they should not
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restrict the granting of licences to in
dustrial concerns for starting factories 
and plants near a big city. We might 
e v e n  consider the m atter whether some 
of the existing industries in the bigger 
c i t k ’G could not be moved out. When 
I was in China a few years ago and 1 
w a s  in Shanghai for a few days, I was 
t o l d  b y  the local Mayor that they con
sidered that the optimum density of 
population of Shanghai had been over
reached and they were forcing some of 
the industrial plants to move out of the 
c i t y .  'A may not be possible to that 
e x t e n t  in our country, but certainly 
we might t a k e  the preventive step of 
not allowing industrial concerns to be 
s t a r t e d  v e r y  n e a r  those biggor c i t i e s .

I would now like to come to an ex
plosive subject, the m atter of explo
sives. Shri Tangamani who is very 
ale i t about this m atter has given a 
very large number of cut motions on 
thir. But we had, I believe, quite a 
bi'S discussion on this m atter over the 
terrible accident at Jam uria Bazar and 
I made the position of the Explosives 
Department of my Ministry quite 
clear. Our people are technical peo
ple, and their inspection is with regard 
to making it certain that certain res
trictions with regard to the distances 
to be observed between the factory and 
the residential houses, also within the 
compound with regard to the storage 
of gun powder, the preparation of gun 
pov/dei, etc. are properly observed, and 
also to advise the people as to how 
they should proceed with their work. 
Of course, it is very necessary that 
there should be as frequent inspec
tions as possible. But even if ihere 
were to be an annual inspection, or, I 
make bold to say, even if a monthly 
inspection is possible, we cannot avoid 
accidents of the nature which recently 
happened in Baraset, about which 
Shri Tangamani referred in his speech. 
Here was a factory which was in exist
ence for twenty years or more. Year 
to year, before renewal of licence, we 
require a certificate from the local ad
ministration that conditions obta’ning 
in the factory are all right and the 
licence may be renewed. And in this 
particular factory, the inspection had 
taken place as late as, I believe, in the
14 (Ai) LSD—4.

month of September I960, that is 
hardly six months before the accident 
happened. We have not yet received 
the final report of the magisterial en
quiry, but an iron hammer was found 
near the place where the explosion 
had taken place. Now, Madam, it is 
absolutely imperative that no iron or 
steel implement should be used with 
regard to any operations in an explo
sives factory, because at the slightest 
touch of an iron implement with an 
explosive, there may be a spark and 
an explosion may take place. So far 
as the preliminary enquiry goes, it 
tends to show that the goods produced 
in the factory were packed up in 
wooden boxes, and possibly the nails 
were driven in with a hammer which 
might have set a spark which might 
have caused this terrible accident.

Shri Tangamani: Was it manufac
turing amorces or crackers?

Shri Anil K. Chanda: Not amorces; 
I am not quite sure; it may be some 
sort of fireworks.

Then he referred to the other m at
ter, the ca3e at Sonepur in Orissa and 
the magisterial enquiry. Here is a 
small concern who held a licence, not 
given by our Department but by the 
District Magistrate under, what is 
known, as Form I. That is a licence 
given to a small plant for the manu
facture and storing of gun powder not 
above 25 lbs. in quantity. And these 
licences are given by District Magis
trates themselves. We do not come 
into the picture at all. It is moot un
fortunate that an accident has taken 
place, but it has also cost the life otf 
the licensee himself. Not merely was 
he doing something which was not 
permissible under the rules, these 
fireworks being manufactured in a 
place which was not really licensed, 
but it was in his residential home 
where he was making the gun powder. 
There was an explosion and the poor 
man paid with his life.

I now come to the case of Bali about 
which there was a question. And my 
hon. friend, Shri Harish Chandra 
Mathur suggested that I was giving
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wrong information to the House. 1 
made enquiries immediately after he 
had made his remarks in this House, 
and to some extent I was really wrong, 
Madam. From the report that had 
come to us it seemed thait the Bali 
Fort was not in the possession of the 
State. But later enquiries revealed 
that it was a fort which had passed on 
to the State after the States reorgani
sation several years ago in Rajasthan. 
And I am very sorry for this incorrect 
information which I had conveyed to 
this House on the basis of insufficient 
information which I had received pre
viously. With regard to Bali, it was a 
fort which was in Jodhpur State, and 
it passed into the hands of the Rajas
than Government. The Rajasthan 
Government or the District Magistrates 
of some of the former Rajasthan States 
informed our Department of the forts 
and palaces which had come into their 
possession where gun powder is stored 
generally for the use of the saluting 
guns. Forty-two such premises were 
brought to our notice. Thirty-four 
have already been inspected by the 
officers of our department and in 17 
cases the gun powder stocks had been 
destroyed by the officers of our de
partment. No information regarding 
the existence of gun powder stocks in 
Bali fort was received by the Explo
sives Department. The explosion at 
Bali fort came, therefore, as a surprise 
to the officers of our department. After 
this explosion took place, the district 
authorities informed us of another 
stock of gun powder in another fort 
Sojat city; and that has already been 
inspected by our officer and the gun 
powder destroyed. But, in some cases, 
we have difficulties with the owners of 
the forts because they object to gun 
powder be:ng destroyed before it was 
fully explored whether it could be 
sold to licensed holders as expedi
tiously as possible. It may be that in 
Rajasthan, where the whole area is 
full of old forts and palaces, many of 
whom have come into the possession 0? 
the State, there are still forts and 
palaces where full inspection, and all 
possible search for gun powder has not 
been made and we propose to write

to the Chief Minister of Raasthan re
questing him to ask his officers to send 
us a complete list of all those palaces 
and forts so that we can make our 
enquiries.

13 hrs.

So far as augmenting the staff is 
concerned, we have already taken cer
tain steps. A fter the Jam huria ex
plosion, there has been a special offi
cer appointed in the very area, Asan- 
sol. We have a special officer at 
Gomea and also in Sivakasi in South 
India which is practically the centre 
of the fireworks industry in o i r  
country.

Shri Tangamani: It was started in 
1950.

Shri Anil K. Chanda: It was aot as
a result of the Surjit committee. But 
we were aware of our growing res
ponsibility in this matter. I may tell 
the House that what we have done 
after the report was received and 
studied by us is to make a complete 
Manual of the Act, the Rules, etc. in 
the country and the procedure of ins
pection. They have been tightened 
and the State Governments have been 
given full instructions in this matter. 
More than that, we have also made a 
film of the hazards from explosives 
and it is soon to be released for public 
exhibition in large cinema halls 
throughout the country. We have also 
taken up ourselves the task of tra in
ing State Government officers, police 
officers, etc. with regard to the methods 
to be employed in controlling explo
sive factories in the country.

I come to the question of Hctels. 
About Janpath, the House is aware 
that it was originally contemplated to 
be a government hostel of a sort, just 
like the Western Court and the Consti
tution House and so on. Later on, 
because of the UNESCO conference, 
which was held towards the end of 
1996, for which a very large number 
of important guests were expected 
from all parts of the world, we hasten
ed with the construction of the Ashoka
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Hotel and the Janpath was also turned 
into a Hotel. It has certain structural 
defects because whait was meant to be 
a hostel, in course of time, became a 
first class international hotel.

The catering, at the moment, is 
under a contract with a private con
tractor, as it is done in the case of 
the government hostels in Western 
Court and the Constitution House. 
But, we are considering what steps 
can be taken with regard to the future 
of Janpath. The Estimates Commit
tee had made certain recommenda
tions which are being examined by 
our Ministry. But, I might as well 
tell the House that this Hotel also 
is becoming quite popular. The rate 
of occupancy is considerably higher 
this year than it was in the previous 
year; this month than it was in the 
previous month. I have broadly gone 
through the lists of guests etc. Some 
of the clients come quite continuously 
to this Hotel. There are cases where 
the same man has come 40 or 42 
times. So, roughly speaking, we 
may hold this view that the 
Hotel, possibly, is not being run in 
such an atrocious m anner as certain 
hon. Members tried to convey to this 
House. But, whenever a complaint 
is brought to our notice, we do our 
best to rectify the faults. There 
is a committee of our Ministry which 
sits as a sort of governing body over 
this Hotel.

Now, I come to the Ashoka Hotel 
about which my hon. friend, Shri 
Tariq was very eloquent. I could not 
follow his speech completely because 
his Hindi or Urdu is very high-flown; 
is sounded to m e. . . .

Shri S. M. Banerjee (Kanpur): 
That was Arabic, I believe.

8bri Anil K. Chanda: .Arabic or 
Greek; but it sounded to my ears 
very sonorous and sweet. Later on, I 
got a translation of his speech. There 
are various points which I can hardly 
refer to because I have already taken 
more than the time that I could 
normally take. It Is not a white 
elephant for the simple reason that 
whereas in the last year we had a

profit of Rs. 9.7 lakhs, this year we 
would have—and I think it is a conser
vative estimate—a profit of Rs. 29 
lakhs, after making all the necessary 
appropriations with regard to depre
ciation, rents, interest etc. And, con
sidering that this is happening in the 
course of 3 or 4 years, I think, it is a 
very very commendable record.

With regard to expenditure and ex
penses, it has been said that we spend 
too much money than is absolutely 
necessary. For the 12 months ending 
the 31st March, 1959, the average 
monthly income was Rs. 5,20,000 and 
the expenditure was Rs. 6,37,000. 
For the 12 months ended, March 1960, 
the average monthly income has been 
Rs. 6.29,000 and the expenditure has 
been Rs. 5,47,000; and for the last 11 
months, the average monthly Income 
has been Rs. 7,36,000 and the expen
diture has been Rs. 5,22,000.

Then the question of accommoda
tion had been raised. We have spent 
over Rs. 17£ lakhs in the construction 
of staff and servants quarters. Over 
500 employees live in these quarters. 
No rent is being charged so far. Now 
that we have started earning profits, 
it is the intention of the managing 
committee to build some more quar
ters for the workers. But, as against 
that the Estimates Committee had re
commended that no more money 
should be spent on capital works. 
Government are considering this
matter.

My friend, Shri Tariq referred to 
the exorbitant rents charged from the 
shopkeepers. I want to make the
position of the Hotel very clear. It 
is done on the basis of tenders; and 
business organisations are not, cer
tainly, charitable institutions. He 
referred to a book-seller. Certainly, 
Just for the joy of giving Rs. 6,000 or 
Rs. 7,000 or Rs. 12,000 to the? Ashoka 
Hotel he does not enter into a 
contract. He is a businessman; and 
he knows the debit and credit 
side of accounts very well. The very 
fact that Shri Tariq brought to my 
notice the case of a gentleman known 
to him who had a shop and who had 
tendered for a renewal of thr* licence
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But, because his was not the highest 
tender, he was more or less given 
notice to quit, and then, he was 
willing to give a sum considerably 
higher than what he was paying as 
rent—before that itself shows that, as 
a businessman, he knows that, it was 
•till worth his paying a higher rent 
to have his shop in the precincts of 
the Ashoka Hotel. All this is done 
on the basis of tenders. Are we 
really to have a principle that we 
need not go in for highest 
tender where government income is 
concerned? Then, who is going to 
decide as to who should get the shop?
1 am sure, if we accept a lower figure, 
the House will condemn us as having 
shown some favouritism or nepotism, 
to some particular shopkeeper.

Then, the hon. Member referred to 
the salary of the General Manager.
I would take this opportunity of pay
ing a tribute to the workers of the 
Hotel as well as to the managing staff 
for the excellent manner of their 
running it and for the better relations 
now existing between the officers and 
the workers.

The General Manager gets a salary 
of Rs. 2,400 monthly, and we should 
look at it as a big industrial concern, 
where nearly Rs. 3 crores of govern
ment money have been invested. The 
Manager’s flat is in the Hotel, special
ly constructed for the purpose, be
cause he is a 24-hour man. Many of 
the Airliners arrive at Delhi in the 
dead of night. Bear in mind that he 
has often to sit up the whole night 
and welcome the newly arriving 
clients. The accommodation occupied 
by him at present consists of one sit
ting room, two bed rooms and a study 
and he pays a concessional rate of 
Rs. 500 for board and lodging. It is 
incorrect to suggest that he gets bene
fits to the tune of Rs. 5250 per month 
for the accommodation. This figure 
would hold good if his flat is convert
ed into living accommodation for 
guests in the hotel and if after con
version this accommodation remains

occupied throughout the year. Simi
larly, the manager's salary is Rs. 2500. 
He is a foreigner and his accommoda
tion consists of two main rooms and 
he pays a concessional rate of Rs. 300 
per month on account o f  board and 
lodging.

The hon. Member Shri Tariq 
referred to what he described as the 
‘martial rule* in the hotel. I have 
got the breakup of the ex-servicemen 
in the employ of the hotel. It has 
today 1300 employees altogether. 
About ex-service people, there is one 
in the administrative staff, 20 in the 
security staff, 8 peons and porters, 
six cooks, seven persons in the stores,
3 on the technical side, three on the 
accounts side, two stewards, one 
driver and one room bearer—there 
are thus in all 52 ex-service personnel 
out of 1300 employees irt this hotel.

He said that the profit was due to 
the Government guests being dumped 
in that hotel. That is far from true. 
Certainly it is not more than 3-4 per 
cent, during the last two years. He 
asked: what happens to the left-over 
of the food articles brought to the 
table. The hotel authorities assure 
me that proper check is exercised on 
what is left over and those which 
could be consumed are utilised again. 
The expenditure on publicity was 
three per cent, of the total income 
during the year ending 31-3-1960. 
During the current year it is estimat
ed to be 1*7 per cent, of the total 
income.

13.11 hrs.
[M r . D e p u t y - S p e a k e r  in the Chair]

Shri A. M. Tariq (Jammu and 
Kashmir): With reference to the
stores and other things, may I draw 
the attention of the hon. Deputy 
Minister to the auditors* report which 
is incorporated in the report of the 
Estimates Committee? If you like, I 
would read it. Sir, with your permis
sion:

‘The records relating to issue of 
stores call for further improve
ment. As for our note in our
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report on the previous year's ac
counts concerning the effective 
check on the consumption of 
stores in the kitchen, while there 
has been some improvement, there 
is still room for more.”

Shri Anil K. Cbanda: There is al
ways room for improvement and I am 
sure the hotel management will try 
for greater improvements in this 
matter. He referred to the presence 
of the I.C.S. officers.

Shri A. M. Tariq: I never mention
ed I.C.S officers; I referred to the 
Secretaries.

Shri Anil K. Chanda: Most of the
Secretaries are I.C.S. officers and 
there are eight Government officers, 
it is a matter of policy and it before 
the Government as to what should 
be the policy in respect of the Gov
ernment concerns.

I am Just concluding, Sir. With 
regard to the Santragachi Press, I 
have to submit that the equipment 
was got at a very consiedrably lower 
rate than would have been the case 
now. (Interruptions). When we 
were ready to set the machines Into 
operation, unfortunately we were not 
in a position to get the necessary 
power. We have now been informed 
that power is available and we have 
already approached the Home Minister 
for giving us sanction for the em
ployment of new hands for starting 
that wing. The building for the 
Dharamtala Press in Calcutta is prac
tically ready. It will be occupied 
soon. During this year we have start
ed a press at Gangtok for printing 
in Nepali, Tibetan and Hindi langu
ages. There wag formerly no press 
in the State and so on an excellent 
press had been started there.

With these remarks, Sir, I thank 
you for this consideration shown to 
me.

Mr. Deputy-Speaker: Shri S. M.
Banerjee.

Shri A. M. Tariq rose—

Mr. Deputy-Speaker: Does Shn
Tariq want to make a speech again?

Shri A. M. Tariq: I would like to 
ask only two questions.

Mr. Deputy-Speaker: That would
be seen afterwards.

Shri S. M. Banerjee: Sir, I would 
confine my remarks to only four or 
five items. The first item which I 
would refer to had been discussed In 
this House many times. About 0000 
quarters have been constructed for 
the industrial workers of Kanpur and 
Allahabad and Lucknow and other 
places in U.P. These houses have 
been constructed under the subsidis
ed industrial housing scheme. About 
4.5 thousand Central and State Gov
ernment employees are occupying 
these houses. At the time when these 
houses were competed they were not 
actually occupied by the industrial 
workers belonging to the private sec
tor because the rent was too high for 
them. The rent was about Rs. 10 and 
the electricity and other charges were 
about Rs. 3—a total of about Rs. 13. 
When you compare this with their 
salaries in their factories, they could 
not pay this rent and occupy these 
quarters. No doubt, some textile 
workers whose salaries were good 
have occupied those quarters. At 
that time when they were unoccupied 
some 1500 quarters were allotted to 
the employees of the Central Ordn
ance Depot, Harness and Saddlery 
Factory, Small Arms Factory, Para 
chute Factory and probably the Tec- 
nical Development Establishment in 
Kanpur and also the Central Ordn
ance Depots at Cheoki. After a lapse 
of 2.3 years, it was said that these 
Government employees had no busi
ness to occupy these quarters and 
some officials here or in the State 
said that they were primarily con
structed for industrial employees in 
the private sector and should not have 
been allotted to the present occupants.
I am thankful to the hon. Minister 
who visited Kanpur and I had the 
privilege of taking him round one of 
these colonies. I explained to hi®



Demands MARCH 30, 1961 for Grants 8236

[Shri S. M. Banerjee] 
the difficulties experienced by the 
Central Government employees of the 
various Defence Establishments. To
day there are about 20,000 civilian 
defence employees in Kanpur and the 
total defence quarters are hardly 
4600. In a place like Kanpur in 
a city of plenty and poverty—it is 
very difficult to get a house; it 
is easier for a man to construct 
a house of his own than to 
to pay exorbitant rent and still he 
does not get any house. When this diffi
culty was pointed out to the Central 
Government and the Defence Minis
try, they were kind enough to allow 
a thousand more quarters to these 
defence employees. But the point 
now is that these 4000 employees are 
likely to be evicted. Shrimati 
Sucheta Kripalani, the Labour Minis
ter of my State, came here and I am 
told that she had some discussions 
with the hon. Deputy Minister and 
she must have pleaded for these 4000 
employees. The State Government is 
unable to pay back the amount which 
they took from the Centre. I am 
told that this amount was paid as a 
sort of subsidy and my State Gov
ernment would never have imagined 
that ultimately the subsidy will be 
converted into a loan and it ^vjuld 
be realised from them.

Sir, I do not hold any brief for the 
Chief Minister of my State. But 
surely, as a citizen of my State I 
must say that they are unable to pay 
this amount, because if they pay this 
amount they will have to realise this 
amount by increasing the rent which 
is already more than the capacity. 
They have been increasing the rent 
from Rs. 10 to Rs. 15 and for a two- 
rooom tenement from Rs. 15 to Rs. 21 
or Rs. 17-8-0 in certain cases. So I 
would plead that as long as quarters 
are not constructed for the employees 
of the Defence Department and the 
other Central Government and State 
Government employees in Kanpur 
where there is an acute shortage of 
accommodation, the hon. Minister 
should see that those workers are not 
evicted. After all, they are also serv
ing in industries. It should not be a

disqualification for an industrial 
worker if he serves in the public 
sector. Sir, this Government which 
is said to be moving towards social
ism must consider the State Govern
ment employees, the Central Govern
ment employees and the employees 
who are working in the private sec
tor in the same light.

My next point is about slum clear
ance. I am happy—when Shri 
Ashoke Sen’s report tfas discussed in 
this House we came to know of it— 
that Kanpur has also been declared 
as one of the worst slum areas. Sir, 
I was hearing the speech of the hon. 
Deputy Minister. He said that when 
slums are being cleared, when any 
decision is being taken to have the 
slums cleared up and new buildings 
constructed, the difficulty that arises 
is that the slum dwellers do not like 
to move. It is true. I have ex
perience of it in Kanpur itself. But 
what is the idea behind it? Do you 
think that the slum dwellers want to 
live in those slums only? Do they 
not want to go to good houses where 
they can have better light and air? 
Sir, they are not interested in continu
ing in the slums. I may remind this 
House that when the hon. Prime 
Minister visited Kanpur in 1905—1 
speak subject to correction—to in
augurate the Employees’ State Insur
ance Scheme, he visited some of the 
slums and said that the slum dwellers 
must burn those houses. Sir, they 
have not the same power that the 
Prime Minister has, otherwise they 
would have really burnt those houses. 
So it is only due to the good wishes 
and the blessings of the Prime Minis
ter that these houses were constructed.

Now, when a particular area is 
acquired under the slum clearance 
scheme, the slum dweller puts us a 
poignant question. He asks: “What is 
our guarantee? Do we get some 
houses here in this area? Do we get 
compensation for the small land that 
we possess today?** Sir, betterment 
charges are paid. You can imagine 
that in 1930 or 1935 or even before
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th a t m 1920 some ordinary mistri in 
a factory or some worker in a factory 
might have purchased a plot of land 
at eight annas a square yard. Today 
the value of the same land must be 
Rs. 20 or Rs. 15 or at least Rs. 5. 
Do you want to pay them at the 1920, 
1930 or even 1935 rate? It will not 
be doing justice to these men if it is 
decided like that. If the people 
residing in these slum areas are assur
ed that they will be paid proper com
pensation, that they will be given ac
commodation in the houses which 
will be built in those areas, I am sure 
this question can be solved. I have 
brought to the notice of the hon. 
Minister that if these two things are 
taken into account while acquiring 
land under the slum clearance scheme 
the problem can be solved. I hope 
this will be done.

Two things were brought out in the 
report of Shri Ashoke Sen. One was 
about the long-term proposals and 
the other about the short-term pro
posals. Aibout the short-term pro
posals, Sir, you will be surprised to 
know that even now just to get a 
bucket of water a man has to stand 
in a long queue. You can imagine 
how people can increase production, 
how people can work efficiently in 
their factories if for a mere bucket 
of water they have to wait for long 
hours from six in the morning. Same 
is the case with community latrines. 
Community latrines in the slum areas 
are a nuisance. It is a slur on our 
society. These latrines have no doors. 
There is no privacy for the people 
using these latrines. Sir, I talk from 
my experience and I talk on behalf of 
those slum dwellers whom I have the 
privilege to represent. The long-term 
proposals might take some time, but 
the short-term measures like fixing 
of a tap, provision of a tube well or 
construction of certain small lava
tories with flush system can be done 
with the amount that has been grant
ed under this particular scheme.

Then I come to the proposal for 
constructing a janata hotel In Delhi.
I was extremely happy when I came

to know that a hotel called “Janata 
Hotel” will be constructed in Delhi. 
We have seen the Ashoka Hotel. We 
have seen the Janpath Hotel. Now 
we will see the Janata Hotel, which 
I am sure will not be as luxurious 
as the Ashoka Hotel or the Janpath 
Hotel. But when the Janata Hotel is 
constructed on a site near Minto Road 
the janata of that particular area is 
being affected.

Shri K. C. Reddy: They will be 
given alternative accommodation.

Shri S. M. Banerjee: About 40
families I am told have been given 
eviction notices. I do not know why 
some people should be evicted. Is 
there shortage of land in Delhi due 
to which some quarters belonging to 
class III and class IV servants have to 
be demolished so that a Janta Hotel 
can be constructed? Moreover, a 
Question has been raised by the resi
dents of that place. They have said 
that the hotel atmosphere near 
family quarters is not good. I do 
not know whether in this hotel also 
there will be Rock *n' Roll dances.

Shri K. C. Reddy: No.

Shri S. M. Bonerjee: If it is a
Janata Hotel there may be Bharata 
Natyam. But still, I am only re
minding this House and the hon. 
Minister that a hotel of this kind 
should not be situated in those areas 
which are inhabited by class III and 
class IV employees. The hotel may 
be constructed, but not at the cost of 
these people, not by carrying out the 
eviction of these people.

Speaking of quarters, Sir, I must 
say that there is no verandah provid
ed for class IV quarters. It is only 
a one-room tenement, whether it is 
Seva Nagar or other areas or the 
Harijan colonic* at Bhopal. I would 
only say that the new quarters which 
are being constructed should not be 
less than two rooms. A decision has 
been taken by the Defence Miniatry.
I hope a decision will be taken by 
certain other ministries that at least 
two-room tenements with a verandah
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[Shri S. M. Banerjee]
should be constructed for these 
people. At least that much accommo
dation should be there for a family 
consisting of wife and two legitimate 
chidren (Interruption). That is the 
definition for a family in our country. 
They say “legitimate children". It 
is written in the books.

Then I come to the question of 
inspection of stores. This question 
was raised by my hon. friend Shri 
Tangamani. I want to know whether 
it is a fact that 90 lbs. of rail anchors 
manufactured by Messrs. Singh 
Engineering Works, Kanpur for the 
Southern Railway have been found 
defective after testing by the Rail
ways and the Director, Alipore Test 
House, Calcutta. I want to know 
whether it is also a fact that these 
anchors were previously passed by 
the Deputy Director of Inspection, 
Kanpur. Sir, I talk of Messrs. Singh 
Engineering Works because they are 
notoriously known in Kanpur having 
flood relations with everyone.
I am apprehensive of certain things. 
I f  these anchors were passed by the 
Deputy Director of Inspection in Kan
pur and ultimately found to be de
fective by the Alipor© Test House, I 
am sorry that something is very 
wrong. My question is only this: I
do not impute any motive *o any 
officers, and I rather like them, but if 
these things were found defective, why 
were not the defects pointed out? My 
submission is that when the officers 
deal with this particular firm, they 
should deal with it very carefully. 
Otherwise, the officers will be in trou
ble. This is a caution and a warning 
to the officers who are there.

About horticulture, I am thankful to 
the hon. Minister for taking up the 
whole thing in his hands and I hope 
that he will effect the promotions that 
are due here. About the Hindustan 
Housing Factory, I may point out that 
the people there are still working on 
daily rates of pay. I would request 
the hon. Minister to consider the ques
tion of converting the daily rates of 
pay into monthly rates of pay.

Now, about certain quarters in 
Delhi the occupants were evicted from 
those quarters which were declared in 
1954 as not fit for habitation. I want 
to know whether the quarters have 
become habitable now, and, if so, what 
is the reason for not restoring those 
quarters to the people who were then 
evicted?

*T W > F t : ^ 'T 3TT,

t  fsnrW, ?r*rr jprrara 
*fV *rnff f j R i r  ^  % i 4 ' fa tfr

«n5T A' 3^ t  it w r
f̂ 9TTT JPPT "P-TT r̂r̂ rTT f  I

ITTWr % 'fto 
£ t «  Jr ifr w u r  <Fr s t

t ,  %  f a ?  3ft

% f a s  eft«FT?rr 

t  faorr ^  i t W  f  *rr^ffrr 

*rsft sft apt trnrcrc ^ r r  j  i ftrcr f o r  

?r 5*? s s  *r £, s n t  firr

*t 7*T % <.

if t j *  5r ; , t  v t  H 4 t

|  I fa*  % fa*? STTTT
% w t s t t t  % wrrta Tfr ?, ^  
% ^ft T n r^ rf^ rr  ¥ t  3 *  

% jif  sfcft t  fa  strm
w i î k  %  % 'rfsnr s t

$ 1 %fa«r w f o r  W xt 3ft ?r 

STTW TJfHT f a  5 % S lft  W ^ f t  fTt, * t  

^  «pt tflT  5S  w t ^ i t  tft

tTf; ^  ^  JT % fa$  VTT SPTcH
f a t  f , srsrfa w t  Jf 4t w t

^ fa

«rr fsm W  #  * t  if

%% WTHT X 1K ^ V ° c h k
T t  *T  «ftr Sff a y i fl w h  ^FT*

V R ^ r tt  *t 5Tr»r TOFt f  1 1  * r ^ r f  

^ t  * n ? f t  >ft ^  i A  irn rfh r
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wxt 3ft apt f  fa
§ % 7Tfr ftrfs*r <Ft, ?<r *r

i i f  fasn rrc  t ,  sftr: % f r

*FT fa*TT 5fpT I

ST>ft *  % W d H K  spV aiTrT JpV, 

%f«R *TPT 5TP# ^ fn  ft? 5T$ft?5ft *t 
’smft % ?ft% 5ft% IF ft 'fi'ST T^T p I 
^ R 1 *TT WT % fa  *5  %^T

TTT £ I S*T ft*Tfa ^  5»r?T % 
f?r? Tffr ipiify ^ r r f  »rl 1 'n-'T % s rM  
*?% 5V m  TKt v t  t | , ?rf«R 
;ft% ?t ?0% fa s  spptt *t <Tpft sr? *r
JTMT fc, 3*ft ST'fTT % V1*£T̂TT tft
|  «ftr or? if i z m  $  1 ^rfrr s o n r  w

* t  IX  «PT% *PT JPT̂ T fT cft t ,  5*T 
* h  tft eiTH i
Tsss w T  -& 3&' "'TAT' Sjsk4  
s im  t ,  3 *  apt n  $  Trr £, %f«R 4  

f a  *rr^ it <*pr % *rc * vn 
»rfr»rPT tt Tĵ T jj fa <■({[ farcer t?ht 
&i'&&i— J&AH Js—  * &i 3v s"&'7 

t f i r  v r fa & m  % nPwt> <tt 
zm  m # t % f*F # 7 t t t  
&"—&<s w vt&& ;' wj S>1m;; T  
# 1 'H' '&' is,& -& T & &  r' f#''a Rk&'
% 3 m  Tpft ^?rr ^RTT £ I fa tf ®PT$ 
<R?!T $td<i( VTPJT ^T TiJT t»

*t n ^rt SPT% «TT I 4 ^ **TT fa
«n*fr t  «* r ^ r  «tt, f a s  v t

fa*c*i v t  W*.h1  I VTTTT 
f t  IVw WTT fT*fr ^mprfY 

t ,  m-T'ftw * n ^ r  p r  T t f¥n»: 
1

W^t ?W TW f^TFT % ^nq^lf a l  
v t  t t s t h  t ,  ^  «n  »ft efhnfhr 
^  1 ^?*ir>rcrfl' gfwviv ST^r
?npf f  1 v t  f^ m tftA  irfSre 
v t  g ftw r? sfi^  sr^f t  1 ^  % *n«r
®<T^TT HM4I ftfTT M M  V t
w i f  *r?rT % ?ft*rf <ftr

% ?ft»ff % ?TPT I $  ^IjPTT ft>' vj<T V t 
t  ^ R t  ^  f^T T  Wt
<flT v w r 'iv r f t  jftsr-rm f «Ft 
5rr=ar ^  i f a  % a w  ^ t  « w t» : 
| t  1 A ^rpTJfhr Jt^ft 3ft <r.r « rr r  5̂  
w tr w r^fttT  t ts t t  ^  1

f f t  ^f51T TT^ % 
f^nr W m  P r t  ^ ^
t f t t  <ft^ f ^  f. 1 4? ^ r  sr^t ^ 1 
^  ^rprm f  fs ro  % ^"Wr
sft JT? <Tff 5> ft ft? ^RTft 
sWr ^^n ft in  -r^t 1 tj?T ^ t  ir r  m rr 
n f s t  nwT t  fv  s jt fa tft v t m nr 
Pm^T TT <fa? h‘4 3ri'T>T I 3ff!t «!T 
art ^J5TT *rff5T5T TV OTT T^t
^?rr ?r{ ^rfirar % if 3 *  *> ^ r
f<FHT 3TT T^T |  tltT  ^T  ? # ff ^ t  <tff?
<tff?, f m  ^ r  *nr«r v t  »rfir*r v t  s ^ s n

v t  3fRft *  1 f h  u f a s fw m ff  «tY< 
fira$ ft# tar v t  « ftr, ^ft w f t  * t  r ^ t  
4  JTppftir n'tft 5ft ^rr «oh  w n ffw

aifT T̂fr RTO >ft *r«nv 
t ,  z *  % ftw  fT srtptr
•T̂ t  ̂ I  ̂ 5BTTOTTT j ►ei'ii
Jt f  I 3H V t ’UpTT liT rar ail#.
fH 9T f̂ nrn vt^tt srf^v i 3*t *r w 

wWf Vt «rft Prê r ww «m
it, fs i »r^ff <f -*ft, ftm T  «mr ft 1 
in  *t ^  wv W  »ri%* % 
nt»T  ̂ 1 ?nr it rtt f n w  «r? |  fv  f«i 
^  ^w-firf^rr ^ vnr frrjt f, 5^  
firfapr if «nw f , j s  * f frm^
i tvm vtStf  1 rr sm r ¥t *Tfa*
^t v lf «nr^t *!̂ f 1 14 *Tprr fv tTT 
^ft v ^ r f r  fsw rffw  ?t, f f t - f t r fc r r  
^  «{l? **, ftrfirrr ¥t *x, ^  
Hwiite wnrrr <rt w  ^  ofirar 
iWt f̂t wwr 1
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[«ft

m  if

fMN' fWFRT $  *Tf?  <TWT

$ fa 3*  sptf ir̂ft ffr ?r

% 1  ’T̂nfti?pT ̂  <mrr t 

«fft*j<r?ft  fTtrhrw 7*r I? 

$ t xt vmznz ft#r & ^ 

3rd ir,  *T*m?Tft % JT̂r,  êncr̂ H

«ftr r̂rfr5»T %  tt fttft $  <

Ĵ!  f>5%  ip̂ > 'iff,

f̂ d<fsN *ft *rr  *ft $  i  in̂ffTT 

*rtt  «<fi srr  I  ̂  %fa;r 

fra  ̂ f̂t it srcfofz *ra>  vt 

*rrf tt -ffSTT annu fc, ̂   *t 

wît  r̂m £ 1 w<4fcr ■*fr ?T3T

t, SjpF *  TT  % *?T  TPT-

wra; tt̂ t % art | 1  r̂ 

*ft  | 1 t* <rc q̂ fe'n

?̂Rft | I $ mH;ft«T Tpft 5ft  sjjth

ffr tftr %rr#r?T *ron ^n jr fa 

fasta w t % sm'frfe *rn»> *!$£&T 

?pi wr&  ?rr̂ ŵ T t •

^ ̂iar ̂f, srf?̂ tot 
% wfrod t% | —# iff  * f<w

jf fa  tot % «rfa*£j 

&ps&î;& v&' &a &"ks w "ss' -& Ts&&ps&î;& v&' &a &"ks w "ss' -& Ts& 

s'Tfam f«fnpr*T?T ̂  ttht ̂ r̂ n gr, 

vs— -k# vvs— -k# v5w -& ''' je&s w -& ''' je&s tk. #s&& #s&& 

t &i  ,s #st&' -& —"&&'sis &&'&'  &i  ,s #st&' -& —"&&'sis &&'&' %
WI  t I % jTPT̂ fa *?tf

*ttct 9*fr *pr «rretft $, ^r

% 9r»f rr̂ rf̂ rn *rt f̂«s % fa*r 

tot TTrT-̂T ̂  3rm 1 4 wrfam 
?t# JT̂r ŝpn ^tt jj, %fr?r A 

«P̂r ̂FfTT ĵ Pit Tt

JT ̂  VT 7<T?T ̂   fTBT-
f»fiTT?H Trvtwr< WTK  if ̂ TI

11 iwm vR vt w» nm̂ ife fiF̂n writ 

ww 5l?r | i fff w jx  m aft

 ̂in 1 'H itfT ^

I flT*r  fsw wftw

irm spr snr̂ ftprr ̂ mnr % ^ f̂t

n;T& &'Tss T;&&s n;T& &'Tss T;&&s 1 # % #&'' Jsss ,'
F;E;Tm ?Tw ~-T#v)+#;;

 # % #&'' Jsss ,'

F;E;Tm ?Tw ~-T#v)+#;;

I 1

^n j fv *?rt

w ~̂Ts&'  J&ps T  FK's ww ~̂Ts&'  J&ps T  FK's w 

5t, ̂   ?rr̂? % ?rf̂ TT̂fhfrwr

ww c E;<; cm; ;& Hs;T) w &'T;s  rww c E;<; cm; ;& Hs;T) w &'T;s  r 

sTs #& TEf&-ks w T -& "&'ukRs TssTs #& TEf&-ks w T -& "&'ukRs Ts 

7T 9a  "&'&& w &T  T''wT 9a  "&'&& w &T  T''w 

v Jk&' -& -&&  J&'s T'H'H#'  "ssv Jk&' -& -&&  J&'s T'H'H#'  "ss 
$ ̂ r ̂  1 3R tr̂rnrt-

»5H 5W cTĈ % ?r f^ 3TT%  T̂?r

—T&s ' —T&s ' m -si Ts&5ss

J&&s TssTs F̂''  k"» "Rss ' 

w &#E; e&' sT &"tg f;C ;9 9a '

 -si Ts&5ss

J&&s TssTs F̂''  k"» "Rss ' 

w &#E; e&' sT &"tg f;C ;9 9a ' 

5tT TOT   ̂  5TT  I I ^ %

&T "s&'ks vs ;Ts &T "s&'ks vs ;Ts tttt,, —sT— #k —sT— #k

SHTrT fw  =*Tf̂ «fK

fpfr ̂rf̂qr 1

vstssvs Ts  9 T —ss &' &TRsvstssvs Ts  9 T —ss &' &TRs 

' T;; &'  4̂ 9 ' T;; &'  4̂ 9 1  "''T' &e  "''T' &e 

&T ?;  & ;;; &T ?;  & ;;; % !;T&T & v&sC !;T&T & v&sC

%n  T&' »A'' >> w&T»s  T&' »A'' >> w&T»s

*̂T % ̂ PT5J5 ̂ft VT4TO TT 5fM 5?T

e&&&&'qsT'-&KTsT' T-T'e&&&&'qsT'-&KTsT' T-T' 

&TT; e't'- &TT; e't'- 1 T4-T  -& &s<Ts T4-T  -& &s<Ts 
,' -&';tssi T  T ,s&,s &s<ss

T' n;'"tsR Ts ?e9' 

,' -&';tssi T  T ,s&,s &s<ss

T' n;'"tsR Ts ?e9' % ifa '  ''-x w '  ''-x w 
im J&ps  e&'"sssiF  J&ps  e&'"sssiF %  1
iftr 5tw % fe*nf

Ts  T %&i >Ts  T %&i >1 Tvs&' J&'' #' —-3' Tvs&' J&'' #' —-3' 

T̂r vt *trc ^ 7t 7 ̂  ?rf%!T ̂  

— ' &i f&s 'T&n; -&'itR T— ' &i f&s 'T&n; -&'itR T  
,spT! &s<— w i&' et'— ,spT! &s<— w i&' et'— |.,

T̂ ♦ VSWVT  f>lrt ̂|((
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qr Ttetr  ?nr *rf $

fsr̂if  *nt nf 11 ̂f'F’T ̂   ^
| ft; 5ft»ff % tt̂ msr  % fa*
t(9  f, ̂

m  %, <t̂  % f?w *er  ?, 

5TtfJT *r faq'-jrfa *t *rgfa«Trar *?eft 
arr *ft f, 5PW >rc *r *Tpremrr «Ft 
**3̂ ̂  fWcft | 1 *rrc*fr tt 
vrc’ft ̂r  % *npR % fŝif
%fr t I  fâTT % WTT 5r̂  frx 

f 1 w *tf ̂   ^ sin:  f 1
ffMrr sift >ft «fry *ft? f?% 5?%
»rtrpTm̂5nTr̂f,̂?r»ft5TfTtlf v<rc 
&' sssg &' sssg % >;vK& w T̂' vs &'  > >;vK& w T̂' vs &'  >1 
T̂lff K'fc W*T f*T f'T’TT̂   ̂̂t
;rw && &i »-Tp w vE#; &' n&; O;'& ;;vs;rw && &i »-Tp w vE#; &' n&; O;'& ;;vs

<rnr% spt?* ̂  t?. f *ftc urtff *5t vtT
*fT m m*f feSTT 5JT T3T I I «T? 

?*nft ;ftfa | «fk f*r *Tf ̂rrf%fff% *5T 
% ?F7T ff|*fl+<v| ft iflT 3'M*t VtT 
’TTff* fr  f%̂(T cgpr ? I zm 3TFT 

$ f% f̂r-T STfHT % «TT3T VM ’%% $<* $ 

' ;f; &' &'FTF;;  ;;&H;7s T  &a' ;f; &' &'FTF;;  ;;&H;7s T  &a 

&' v;T( v&' T  >;c;~1;&' v;T( v&' T  >;c;~1; 

3;C; ~' T &w  T; vs' v3 >> fR# r3;C; ~' T &w  T; vs' v3 >> fR# r  

#v&' #v&' **tfttft  w &sitv nsJTs   w &sitv nsJTs ??pttptt &vss' &vss'

TW 3ft TVT % 

«Tf JR̂T ̂5PTT TT *ftX ̂*TTt *TH#T 
Ŵf ̂t % *TTF% T̂T «TT Wl <. *fffT <IT 

% >Tm *t ?*r smr &  ^
«Nf tt  jhttt ff, Trf̂r 7s 

■mIjHi  t̂ 3nrj 1 ̂*r *frr ̂fr ̂im*i 
wth ̂tptt ̂rrf̂ 1 srnr ̂t ̂rffr fr 
<nWi %  r̂f urrtr 1 ̂ nh ntrt 
% f̂T %anr TTT ̂Tt? ̂TTT ft T̂T | 
3ft fr *tfT WW I I 3*«TJT «t ST3f̂*r
f«ipTfT#  jf «fr mr *zt tt zz 

frvrkgm ff  ft? wt t** with
% f?T4 T?ft >lf I ̂»Wt ̂Rp *T 
^Of VT f?HT Wit I JTf fTJ flT̂ WPlt

f f̂r ?nft vnFfhT  arRt t 1 
vrtv’5W 3nr ̂r imm ift3nmff 

??«n̂ % ftrt  >it t ?ft ̂ r 
XH-W <rd? t̂jtt mwr % f̂r?

T̂̂TT WT 5far ̂ ? # ̂TfcTT f PfT
TJTKT ̂ 3JTRT ̂TT *pff %  T’STT 

<rtr 3jtkt ̂r wn̂t sn?r wr 
ferr 1  *̂t  irnft ̂r
Ŵ9PT «li»l % fwt rii<̂l wrsft %

V5T»r  Fr̂ffor ft*iT 1

înnnr *T5>w : w *rr*T5ftir 

«#t wTfqt̂ft : trnt q?r? Shj

t 1

m mfrw :  WTrT W
JTTTJftJT 'RW JJ5T TT ̂tf ? I Tt f*TT7 

Wk % »T̂ t I

WlfNit :  *TTT  I

f% ̂t fk*TZ if A w  ̂rr ̂ JW ?rt̂ jf 
wfrr % *rr<ft ̂pt ̂5 tt ̂jn̂r tt

W  1

Ĥt «r«W> Vt BHT%  5l?fT 

wft it wm 1 ifRfWf vt ym
TT 7?5T Tft 7Tff«r5T f!TT | I Wft ?W 

5T?)T ̂ ?5T % «W? *F*t srf̂DTt

m<m *r ̂  vtf  sr«ft«r ̂  jtTr
1 fa% *Tt >t sfr <riir<irHtwi<y ̂ft
3IT T̂t f »ftt WPT ?ftT 'TT
*t  w#  % *rre aft 
ftfTJTT 3rr?rr |  wrr 4 «nwr shtst 
fiPTRT ̂Tf3T j vftx ̂n?pn j far *?

**z ft 1  fv<ft jtvtt ̂ft

P̂wrif srff f, fr% % <rnft «ift
qftwtff, JjftJfH, #$f» m zfpft

?wr f*rtt  ^ fWV
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Î 5 25 R f̂̂«t q«,»«t St 

$t ^  ^

If f8f > i «9̂ «t Vt i

»̂5t *tt )t3t ?«t S«&« ̂   Lf<«t

 f8f > i «9̂ «t Vt i

»̂5t *tt )t3t ?«t S«&« ̂   Lf<«t 

vfemf  ̂iflr ftf ^ wf̂ mf vnnr 

 ̂ ̂  ̂  JHa «t ̂ 5 S«̂ 5«« D5 St« ̂ ̂  ̂  JHa «t ̂ 5 S«̂ 5«« D5 St«

r̂rr ?t trtt | i t  ?fk qr m’Prt

T̂RT +̂dl ̂ I R̂% cPTT ̂ Tt 

f̂t % 'Sft 4>M̂lO f, ̂ T% H+H %3|rT 

T̂tt xrrf̂, tt̂t vteft

3|T% ?r̂t   ̂I f̂4  eft vt$Xt

H+TH I  T̂̂T
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Shri Punnoose: Mr. Deputy-Speaker, 
Sir, I just want to place one important 
point before the House. It will  be 
agreed on all hands that we are having 
a very acute housing problem.  The 
more serious aspect of it is, in apite of 
our best efforts—I also agree that this 
Ministry has tried to do its best  to 
solve this problem—that problem is 
growing year after year. That is not 
the fault of the Ministry.  In  that 
context, I want to place a proposal 
before the Ministry for consideration 
and acceptance as early as possible, if 
not here on the floor of the House 
today.

One of the very important  steps 
that the Government have taken is the 
low income group housing loan. That 
loan is given to those who have got an 
income not exceeding Rs. 6,000 a year. 
That means, they belong to the middle 
section of our people. That loan has
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to be repaid within a maximum period 
of 30 years. I understand that Gov
ernment charge interest from the man 
who takes the loan at the rate of 5 
per cent. The result is, a man who 
takes a loan of Rs. 6000 will have to 
pay a little more than Rs. 16,000. How 
does this help?

I know several cases where people 
driven by necessity or the modern 
urge to live in a nice little house, 
walk into this and cannot get out of 
it, because it is a load that is going to 
be there for more than a generation. 
It is argued that this loan is given on 
a no profit no loss basis. There is no 
profit about it; I agree. But is it not 
time for us to consider whether Gov
ernment should not bear a certain 
amount of loss in this case? When 
foreign Governments can give us ]oans 
at per cent, interest on the con
sideration that we are backward, are 
we not to show some amount of lati
tude to the poorer sections of our 
people, especially when the housing 
problem is so acute? I think 
that this 30 years’ limit should 
be reduced to 25 or 20 years. I do
not thirrk people will grudge it very
much. But there is no justification, 
either financial or moral or social,
to exact or extract five per cent in
terest from them. We can never
charge more than per cent, and, 
under no conditions, could the Gov
ernment realise more than Rs. 12,000 
from those who take Rs. 8,000. It is 
a m atter of social policy. I know 
the Minister cannot just get up and 
agree to it. He has to consider this. 
If that is done, it will help in a large 
way in the solution of the housing 
problem. Even if it cannot be solved, 
its acuteness can be reduced in this 
way.

The hon. Minister was then refer
ring to the industrial housing scheme. 
He pointed out that there is a rule 
that the worker has to be put up 
within two miles of the factory, and 
that is bringing in so much of trouble. 
He will agree with me that the diffi
culties of the workers are genuine. 
They want a place near the factory,

probably in the town, so that without 
much additional expenditure they can 
carry on. I hope the Minister will 
appreciate that point. What are the 
government going to do? Govern
ment must examine why the workers 
do not like to go to some of the 
colonies. Possibly, it may be the 
absence of a market. In that case, 
Government should establish a 
m arket there. All these questions 
must be taken up from State to State 
and place to place and there must 
be co-operation between the Govern
ment, employer and employees in this 
regard. It is only this way that the 
m atter can be expedited.

There is another difficulty, especial
ly in backward States like mine. 
The management seriously think: 
why should we spend the money if 
we can avoid it? They feel that, at 
least, they can postpone it. There
fore, there must be some organisation 
through which each industry or each 
factory may be taken up for housing. 
The necessity for housing for parti
cular areas, industries or factories may 
be discussed and decided and then 
some kind of compulsion may be 
brought on the management to make 
use of these loans. The housing pro
blem has to be tackled much more 
earnestly because, whatever develop
ment we may register in other fields, 
unless we make considerable progress 
in this field, the vast masses of the 
people will not feel the impact of the 
progress.

Shri N. B. Malt! (Ghatal): I have 
been listening to the speeches of hon. 
Members yesterday and today. I 
find that several criticisms have been 
made regarding the working of the 
Ministry and they are severe criti
cism. It is easy to pick holes here 
and there and it is not difficult to 
find such holes, but when we consider 
and take the Ministry as a whole 
unit, we find that the Ministry has 
worked within its limits ag best as 
it could.

Sir, there are three departments 
under the Ministry, namely, Works,
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Housing and Supply. The Works De
partment, which is run by the 
C.P.W.D., is a department which has 
its activities throughout the whole 
country. I And it builds houses not 
only in Delhi and New Delhi but in 
far-flung parts of the country such as 
N.K.F.A. and Naga Hills and Tuensang 
district, where lakhs and lakhs of 
rupees are being spent. It must be 
said to the credit of the C.P.W.D. that 
they are finishing these works to the 
satisfaction generally of the people 
and the authorities concerned.

It is a very strange irony in our 
country that we often find thieves 
and robbers everywhere in the coun
try. We do not praise ''where praise 
is due. We brush the picture all 
through with as grim and dark colour 
as we can find. That is rather very 
injurious and harmful to the proper 
growth and proper development of 
the country. It dampens the spirit 
of those workers who try to do better 
and try  to do to the best of their 
ability. Of course, there may be 
black sheep, there may be some dis
honest men here and there, as they 
are everywhere. But, should we, 
therefore, condemn all the persons 
that we meet? Therefore, when we 
sit here and speak from the Parlia
ment, from the housetop so to say, 
we must have some caution as to what 
we say.

I am glad that the Ministry ha*
set up an organisation celled the
National Building Construction Cor
poration for the purpose of getting 
works done. It would be good if the 
work of the contractors could be eli
minated as far as possible, through 
this Organisation. I hope it will 
succeed.

Then, much has been said about 
providing office and housing accom
modation for every kind of worker 
under the Union Government. For 
decades that work was lagging be
hind the schedule. I beiieve the
Works, Housing and Supply Ministry 
has taken up this work in right

earnest. But even if they take up the 
work in right earnest, it is difficult to 
fulfil all the works. They have got 
to be fulfilled, of course, in course of 
time, in the way in which we want 
to get these things done. But it 
must take some time. I am happy 
that the Minister in charge of the 
Ministry is keen on this point. If we 
take the figures from year to year 
and compare them, we find that every 
year there has been some progress in 
the m atter of providing accommoda
tion for offices and for living purpos
es. I hope that this will proceed as 
quickly as possible.

14 hrs.

Much has been said about the 
working of the Ashoka Hotel. My 
hon. friend, Shri Tariq criticised it to 
a rather b itter extent. The hon. 
Deputy Minister has replied to the 
charges. I do not think that if some 
military or ex-military officer or some 
ex-servicemen are employed there it 
is a thing that has to got to be con
demned. The material thing is whe
ther the organisation is working to 
the satisfaction of the customers and 
also whether it is a paying proposi
tion. Taking those things in view I 
find that it is progressing. It is 
really a heartening thing to know 
from the literature that has been 
given that it is paying its old debts. 
The liabilities are becoming less and 
less and there has been some profit- 
Therefore it is working rather satis
factorily.

Of course, here I may point out one 
thing to the Ministry and to the 
authorities of the Hotel. As one of 
my hon. friends said yesterday, some 
sort of a food which is not liked in 
India is supplied there. I want to 
know whether it is correct or right.

Shri Anil K. Chanda: Yes, it Is 
correct. *

Shri N. B. Maiti: In my view there 
is some anomaly between the name 
that the hotel bears and the food that



is supplied I do not suggest that 
there should be no non-vegetarian 
food, but I do suggest that what the 
m ajority of Indians do not like 
should not be provided in that hotel, 
if that is possible.

An Hon. Member: What will the 
minority do?

Shri N. B. Maiti: The minority
takes these. They will have soiffH 
cient courtesy or sense of decency not 
to insist upon food which the majo
rity of the people of India ..........

An Hon. Member: Not the majority 
but an overwhelming majority.

Shri N. B. Maiti: ....w h ic h  the
overwhelming majority of the people 
of India does not like. I need not 
dilate upon this matter. India has a 
unique position in the international 
sphere by its policy of nonalignment. 
Even though the two parties may not 
like this, it has made some headway. 
If that is sb, will it be such a very 
bad thing that the whole Hotel will 
come to rack and ruin if we do not 
provide or offer this kind of food? I 
do not think so. However, that is my 
personal view.

Then, regarding the housing pro
blem, I believe during the course of 
the last few years much progress has 
been mado in regard to various 
schemes. On one point some of my 
hon. friends have spoken much, 
namely, on the village housing project 
scheme. I need not add anything 
more to that. I am glad that in the 
last Housing Ministers’ Conference the 
proposal was accepted unanimously 
that the provision made in the Third 
Five-Year Plan for the village housing 
project scheme should be doubled, 
that is, the amount should be increas
ed by raising it to about Rs. SO crores.
I hope the Planning Commission would 
pay proper attention to it and would 
remove the plank on which many of 
us, Members of Parliament, do stand 
and speak as much as we can, not to 
the b itter end. I need not say that 
villages constitute a larger portion of

8253 Demands

our country and that the village peo
ple also should get some better treat
ment than they are getting now. I 
hope that in the working of the village 
housing project scheme some changes 
will be brought about so as to give 
more satisfaction to a greater num
ber of people.

Mr. Deputy-Speaker: The hon. Mem
ber’s time is up.

Shri N. B. Maiti: In one or two
minutes I shall finish, Sir.

In regard to supply, I am very 
happy that more and more indigenous 
materials are being purchased and 
procured by the Supply Department 
so that the industry of the country 
may get a proper share in develop
ment. I hope that some of the indi
genous industries, particularly, khadi, 
will get far greater encouragement at 
the hands of the Ministry.

With these words, I support the 
Demands made by the Ministry.

Mr. Deputy Speaker: The hon.
Minister.

Some Hon. Members rose—

Mr. Depaty-Speaker: I am sorry, I 
cannot accommodate others.

There is one thing which I would 
like to say before the hon. Minister 
begins. I And that ten hon. Members 
in all, besides the hon. Deputy Minis
ter, have spoken on these Demands. 
They are Sarvashri Tagamani, P. R. 
Patel, Mohan Swarup, A. M. Tariq, 
Jagdish Awasthi, M. B. Thakore, 
S. M. Banerjee, Balmiki, Punnoose and 
N. B. Maiti. Out of them I find that 
Sarvashri Tangamani, Jagdish Awasthi 
and Maiti, who has just spoken, are 
here. Three hon. Members out of 
ten are here and seven have gone 
away. I have been noticing that as 
soon as an hon. Member flinishes his 
speech, he just tries to go away at 
once. In certain cases I have found 
that the hon. Member does not show

for Grants 8254CHAITRA 9, 1883 (SAKA)
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as much respect as 1 shall now take up 
to resume his seat after he has finished 
his speech. He just picks up his papers 
when his speech is finished and goes 
away as if he is on a public platform. 
This is a practice which should never 
be encouraged. We should show some 
respect to the House. At least, the 
hon. Members should resume their 
seats when they have finished their 
speeches. Even that courtesy is not 
shown. When the hon. Members are 
not anxious, I should say, to hear the 
reply, how can they expect the hon. 
Ministers to give them so much atten
tion? Often, a complaint is made 
when the hon. Minister is not present 
that the hon. Minister is absent or he 
is not attending or he is talking to 
somebody pise. But here We find that 
hon. Members do not remain after 
making their speeches. They *re only 
interested in saying what they like 
but not in hearing the reply. Now, 
the hon. Minister.

ift, Tf rr^r FhH £ it M

^T^TT t  1

^  $ 1
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s q r o w  : w r f h r  %
4  ^  ^  ^  Pf % fa *
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f^ r  W ta JScN ®FT% N̂ffl Jpf
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Shr K. C. Reddy: I have listened
with keen attention to t)ie several 
hon. Members who are participated in 
the debate. They have raised several
issues, and have made many points. 
My colleague the Deputy Minister has 
already covered several departments 
under the charge of this Ministry, and 
he has also answered some points 
made by some of the hon. Members.

While I am very grateful for the 
complimentary references made to the 
working of this Ministry by some hon. 
Members, I have also taken note of the 
criticisms that have been levelled 
against certain aspects of the working 
of this Ministry. I should like to 
assure the hon. Members who have 
made such criticisms that we shall 
note them, profit by them and see wliHt 
could be done, wherever possible, to 
meet those points of criticism.

Another preliminary m atter tMat I 
would like to mention is this. I find 
from the notes that I have taken that 
hundreds of points have been made by 
hon. Members, most of them oeing 
minor points; of course, some of them 
are very major, and I find that it will 
be physically impossible for me to 
refer to even a m ajar part of them. 
At the same time, I would like to say 
that much of the information that has 
been asked by some hon. Members in 
the course of their speeches has al
ready been made available to them 
in the course of answering several 
questions on the floor of this House or 
on other appropriate occasions. So, 1 
hope I shall not be misunderstood if 
I do not make use of this occasion to 
give the very same information that 
we have provided to this House '>n 
several earlier occasions.

I shall now take up certain subjects 
and refer very briefly to certain
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major aspects of those subjects. In 
respect of housing, it has been point
ed out by and large that the progress 
that has been made in the administra
tion of the various schemes under the 
control of this Ministry has been 
satisfactory more or less. In this con
nection, I would like to point out that 
as against the Plan allocation of Rs. 84 
crores, on the basis of reappraisal, the 
total expenditure on various housing 
schemes, including those that have 
been newly introduced by the Minis
try, namely what are called non-Plan 
schemes, is about Rs. 90 crores. It is 
no doubt true that so far as the Plan 
allocations are concerned, as against 
Rs. 84 crores, there has been a short
fall, but if we take the overall result 
into consideration, it is my submission 
that the amount that has been spent on 
housing by this Ministry has been 
larger than what was contemplated at 
the beginning of the Second Five Year 
Plan. Also, I would like to make use 
of this occasion to point out that as 
against the growing need for more 
and more housing in the country, we 
should not get away with the impres
sion that what is being spent by the 
Ministry of Works, Housing and Sup
ply is the only amount that is being 
spent for housing in our country. I 
think I have made this clear on a 
previous occasion, but I would like 
to refer to it very briefly once again.

There are several other Ministries 
which are engaged in this important 
task of providing houses for their em
ployees, such as the Ministry of 
Defence, the Ministry of Railways, the 
Ministry of Transport and Communi
cations, the Ministry of Labour, the 
Ministry of Commerce and Industry, 
and, I think, even the Ministry of 
Food and Agriculture, and the Minis
try of Rehabilitation; in addition to 
these various Ministries, there are 
several State organisations also, such 
as the State corporations and com
panies which have got housing 
schemes, and which have taken up 
those schemes and have implemented 
them. It should also be remembered

that even the State Governments have 
got their own housing schemes. In 
addition to all this effort by the State 
Governments and other corporations 
like those in the public sector, the 
private sector also has played a very 
major part and should play a very 
important part in the provision of 
more and more houses in the country.

On a rought calculation, it has been 
found that during the Second Five 
Year Plan, round about Rs. 1000 
crores have been invested on housing 
in our country. During the Third 
Five Year Plan, a rough estimate is 
that about Rs. 1,200 crores will be 
invested for housing in the country 
as a whole. I am just mentioning 
this only to point out that quite a 
sizable effort is being made in this 
respect of this very important deve
lopmental activity. I am conecious 
at the same time that there is great 
need for much more dynamic effort 
in this direction.

Shri Ranga: There is greater need 
to make coal, cement and other com
modities available.

Shri K. C. Reddy: I shall come to 
that.

Various Members have sug
gested that the allocations for housing 
during the Second Plan have to be 
appreciably increased, particularly, re
garding rural housing. Several Mem
bers have spoken about the utterly 
deplorable condition of rural housing 
in our country and the need for mak
ing a very much larger amount avail
able for rural housing in the Third 
Plan. My colleague has referred to 
certain aspects of the rural housing 
problem. I would only like to point 
out that it is recognised that it is a 
very stupendous problem in our coun
try. On a rough calculation, even if 
50 million houses are not to be re
built completely or repaired, and even 
if it be a much smaller number than 
that, the investment that would be 
necessary 4n order to meet the colos
sal demand that there is in the coun
try in the rural areas, will come to

14 (A i) LSD—5.



8259 Demands MARCH 30, 1961 for Grants 8260

[Shri K. C Reddy]

about Rs. 3,000 crores to Rs. 4,000 
crores, on the basis of about Rs. 1000 
or Rs. 15,000 per house. Where are 
we to find a11 this money from? That 
is a very important question. That is 
why we have to keep in mind the re
sources position, the priorities that we 
have to accord, what we can do at 
any point of time, and what the pro
per perspective should be with which 
we have to look at this important 
problem.

That is why what has now been in
troduced by this Ministry in respect 
of rural housing, namely what is cal
led as the Village Housing Project 
Scheme is, if I may say so, more or 
less a pilot project; it is not supposed 
to be a very ambitious project to 
cover a wide area it- our country or 
to meet the maximum or the major 
part of the demands of the country 
in this direction. It is only a pilot 
project, and it is not intended to be 
the final thing. The principle is one 
of aided self-help. Ultimately, the 
economic strength of the villagers 
has to be increased. All the various 
developmental activities that are going 
on in the country as a result of our 
Plan programmes must result in in
creasing the economic strength and in 
increasing the income of the rural 
population, and as a result of this, they 
will be able to plough back the 
income that they derive thereby, or 
some portion of it, into this very im
portant house-building activity. That 
is the only way in which we have to 
solve this problem ultimately on a 
very satisfactory basis.

Then, it has been said that even 
the meagre allocation that has been 
made for housing has not been fully 
made use of. It has to be remem
bered that this village housing project 
scheme was introduced only about 
three and a half years ago, and the 
first two years were taken up more or 
less in completing the preliminaries. 
The various State Governments were 
very busy at this task, and that ex
plains why during the first two or two

and a half years after the introduction 
of the scheme, only about Rs. 180 lakhs 
to Rs. 190 lakhs were made use of by 
the various State Governments, but in 
the current year, it is heartening to 
see that about Rs. 180 lakhs have been 
drawn, that is to say as much as what 
was drawn during the previous two 
and a half years. I have every reason 
to believe that during the coming 
years the scale of utilisation by the 
Siate Governments for this village 
housing scheme will be much higher 
and on a much more satisfactory basis.

11 is in this context that I would 
like to point out that it is not so much 
the defects in the scheme— there may 
be defects in the scheme and it may 
be susceptible of further improve
ment—that are responsible for the 
slow progress of the scheme and in
adequate utilisation of funds under 
the scheme by some State Govern
ments. What explains the fact that 
some States have done exceedingly 
well? For example, the Rajasthan 
Government was allotted 200 villages; 
but it has selected 250. Then again 
take the Orissa Government, the UP 
Government and the Mysore Govern
ment. These Governments have
asked for larger allocations than were 
provided for in the plan and have 
asked permission from our Ministry 
to select more villages than they 
were authorised to select according to 
the scheme. It only shows that they 
have been more earnest and more
enthusiastic about it than perhaps 
some other State Governments. I do 
not want to criticise the other State 
Governments who have not made
similar use of these allocations; they 
might have had their own difficulties 
and are now trying to overcome them 
and show better results in the years 
ahead of us.

In this connection, the question has 
been raised as to how it is that no 
subsidy is given in respect of rural 
housing whereas it is given to indus
trial housing, slum clearance and some



other schemes of that kind. The diffi
culty has been explained by my hon. 
colleague and I do not want to cover 
the same ground over again. I would 
however like to point out that we 
are trying our very best to see if we 
cannot introduce an element of sub
sidy in this scheme, but I am not 
quite sure what the result of our 
efforts will be. As I said earlier, it 
is a question for the Planning Com
mission to decide in the first instance. 
The question of resources and all 
those things will have to be looked 
into before a final decision could be 
arrived at in this very important 
matter.

At the same time, I would mention 
that it is not as if there is no subsidy 
element at all in any of the schemes 
that are in the field for rural housing.
I would cite, for example, the grants 
that are contemplated by the Ministry 
of Home Affairs for scheduled castes, 
scheduled tribes and other backward 
classes. There is an element of sub
sidy in housing schemes relating to 
them. Then there is the scheme of 
the Commerce and Industry Ministry 
for providing houses in villages for 
weavers. I think there is an element 
of subsidy there also. Then again, 
under the Ministry of Food and Agri
culture, there is a scheme for housing 
of agricultural labourers, about whom 
an hon. Member, Shri Patil, spoke 
the other day. There is a scheme 
under which they have to be settled 
on some land; there are some other 
aspects of the scheme. There also an 
element of subsidy is there for the 
houses that would be put up for the 
agricultural labourers.

So though the village housing scheme 
this Ministry is administering does 
not contain an element of subsidy, the 
other schemes that are intended for 
the benefit of the rural areas do con- 
tin an element of subsidy. As I said, 
with regard to the village housing 
project itself, we shall try and see 
if we cannot provide an element of 
subsidy, but I am not quite sure 
whether our efforts will be success
ful.

8261 Demands CHAITRA 9
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that earlier I interrupted and asked 
whether instead of getting the houses 
constructed through the State Govern
ments with the help of contractors, it 
would not be better to make the sub
sidy to the agricultural workers to 
construct the houses themselves.

Shri K. C. Reddy: It was clearly 
pointed out that the houses being built 
in the rural areas are being built by 
the villagers themselves on their own. 
The question of the State Govern
ment or the CPWD or some other 
agency coming into the picture to 
construct the houses does not arise. 
We have considered the question of 
subsidy, whether we can give it in the 
form of cash or something else. But 
that issue will arise only after a firm 
decision is taken to give a subsidy. 
Before that, it is very hypothetical and 
I do not want to pursue this matter 
any further.

With regard to the other schemes, 
there has been very commendable 
progress. For example, take the low 
income group housing scheme. Shri 
Punnoose suggested that the interest 
on loans under this scheme should be 
reduced. He said that 2\ per cent 
should be the rate of interest. It 
should be remembered that even on 
the basis of 5 per cent interest on 
which the loans carry at present, this 
scheme is extremely popular, and it 
has become a problem for us to meet 
the various demands of the State 
Governments even 00 the present 
lines. We have also to bear in mind 
that Government themselves have to 
raise loans at 4 per cent or 4} per cent 
interest, whatever it may be, and it 
would not, I submit, be a practical 
proposition to reduce the rate of in
terest for loans to be given under the 
low income group housing scheme.

Some points have been made about 
slum clearance. Shri S. M. Banerjee 
was referring to Kanpur. He is pro
bably aware that two slum clearance 
schemes have been sanctioned in Kan
pur at a cost of, I think, about 
Rs. 180 lakhs and they are being 
implemented. Recently, I believe
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another scheme has also been sanc
tioned.

He also raised the question of im
plementation of the Asoke Sen Com
mittee’s recommendations in respect of 
slum clearance. I would like to inform 
him that most of the recommenda
tions of that Committee have been 
accepted by Government and it is our 
endeavour, through the State Govern
ments which are the agencies for 
implementation of these various 
schemes, to see that all those recom
mendations which have been accepted 
are duly implemented.

As usual, my hon. friend, Shri 
Balmiki, referred to the case of 
sweepers and scavengers and the need 
for some special provision for en
couraging the putting up of more 
houses for them. He will be glad to 
know that a direction has been given 
to State Governments to the effect 
that wherever slum clearance schemes 
are taken up, they should bear in 
mind the needs of scavengers and 
sweepers and should select such 
areas where there are a large num
ber of these people so that their very 
pressing requirements may be met. 
He will also be happy to know 
that in addition to the 37£ per 
cent, subsidy given by the Centre 
and 25 per cent, subsidy given 
by Stale Governments under the 
scheme which is being worked out 
under the Ministry of Home Affairs 
so far as the sweepers and scavengers 
are concerned, there is the possibility 
of another 12 J per cent subsidy, so 
much so that the total amount of sub
sidy for houses for sweepers and 
scavengers will go up to the very 
appreciable figure of 75 per cent.

So there arc all these incentives 
provides, and I hope in future years 
there will be very satisfactory pro
gress in the matter of provision of 
houses for the sweepers and scaven
gers.
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Shri K. C. Reddy: This interruption 
by the hon. Member enables me to 
refer t0 a very important point. I 
think yesterday also one hon. Mem
ber said that the States are not doing 
well, they are slow-going and they 
have to be— I do not know if the 
words were actually used—pulled up, 
and the Central Government should 
play the role of a dictator from here. 
On the last occasion, I made it very 
clear that the State Governments are 
very responsible organisations, res
ponsible to their legislatures, and 
we must expect them to do th *\v ut
most in regard to these important 
fields of activity. Personally, I be
lieve that the more there is of decen
tralisation the better it will be, and 
the Central Government should not 
gather unto themselves, into their own 
hands, dictatorial powers and try to 
dictate matters to State Governments. 
That would be a very undesirable 
thing to do.

Shri Tangamani: Will States who 
have fully used up the funds be en
couraged further, if necessary7

Shri K. C. Reddy: Yes, that is so. 
In fact, we have made re-appropria
tions from time to time. Where State 
Govemmens have made use of certain 
funds which have been placed at their 
disposal and have asked for more, we 
have always tried to re-appropriate, 
within certain limits, and give them 
more funds.

I was saying that our policy h^s been 
entirely in the other direction, that
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is to say, to give the States more pnd 
more autonomy, to give them more 
elbow-space within which they could 
act according to their own discretion, 
after our having laid down the broad 
aspects of the schemes. A fter provid
ing the framework and the funds, it is 
our policy to give them more and more 
autonomy in order not to fetter their 
discretion, in order to make them 
utilise their funds more speedily with
out looking up for every small thing 
to the Central Government. Also 
when our officers, my colleague or I, 
go to the various States we meet 
the State Government Ministers 
and officials and review the progress 
of each scheme and make such sug
gestions as are necessary in order that 
better results may be achieved. All 
this we do. Beyond that, it is not 
desirable that the State Governments 
should be dictated or compelled to do 
this or that. That will not be a de
sirable thing at all.

I would like now to take up the 
subject of public works and the CPWD. 
I was very happy to find on this oc
casion that while there have been 
very strong criticisms as before of 
the working of the CPWD, of the pre
valence of malpractices and corrup
tion, by some Members, there were 
two or three hon. Members who gave 
unconditional chits, as it were, of the 
good work of the CPWD. My hon. 
friend Mr. Thakore yesterday and to
day Mr. Balmiki, said very fine things 
about the CPWD. That is a some
what relieving feature.

Mr. Deputy-Speaker: Perhaps, the
hon. Minister has not followed every
thing that was said by Mr. Balmiki.

Shri K. C. Reddy: I am referring
to Mr. Maiti, I am sorry. I would 
like only to say this that the CPWD 
is doing a very difficult job in a man
ner that deserves our encouragement 
and commendation. The pace of con
struction programme is going up in 
the country. As against last year’s 
expenditure of Rs. 25 crores this

year’s expenditure would be about 
Rs. 30 crores. They have to build all 
kinds of buildings,—office buildings, 
residential buildings, schools, colleges, 
hospitals, research laboratories, go- 
downs, runways, and so on and so 
forth, a hundred and one sort of 
buildings, and by and large they have 
discharged their duties very satisfac
torily.

Here in the capital, Delhi,—I think 
one hon. Member referred to it—the 
Buddha Jayanti Park has been laid 
exceedingly well and has elicited 
commendations and praise from 
several quarters. There are also other 
buildings which have been put up in 
record time. I do not want to go for 
back, five or six years. There is, for 
example, the Vigyan Bhavan. It will 
be a surprising thing for hon. Mem
bers to know that the whole building 
was put up in eleven months. It has 
stood well. No doubt, certain recti
fications had to be made later on. So 
also the Asoka Hotel, though it w aj 
not done by the C.P.W.D., it was put 
up in record time. Today there are 
three or four buildings which are 
being put up on a very satisfactory 
basis and in record time. I am refer
ring to the Rabindra Bhavan at the 
end of the Freozeshah Road—how 
nicely and how quickly the building 
is coming up. Then there are the 
headquarters of the World Health 
Organisation on the Indraprastha 
Estate. That is coming up very welL 
There are so many instances—I can 
literally quote hundreds—where work 
is going on smoothly and according 
t# time-schedule, though, of course, I 
am ready to admit there are cases 
where there has been some delay. We 
are constantly watchful in order to 
locate those delays, why these delays 
have occurred, and what we can do 
to avoid them. By and large, the 
C.P.W.D. have done good work.

In this connection, I would also like 
to mention the exceedingly good work 
done in the border areas, the roads 
they have built there, the outposts 
they have put up for military pur
poses at inaccessible heights, at alti
tudes of 10,000 and 18,000 feet. All
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these things are not known to the 
public. I do not want to go into 
details with regard to these matters, 
but the work they have done in the 
Sikkim, NEFA and other areas has 
been exceedingly hard in very diffi
cult terrain and they have done a 
good job of it.

This does not mean that everything 
is all right. In fact, as I said on the 
last occasion, I myself am a very 
severe critic of this Department, the 
C.P.W.D., in good faith in order to 
see that better work is done, work is 
done more speedily and more satis
factorily.

I now come to the next important 
aspect in regard to the C.P.W.D. It 
has been said, this time also, as on 
former occasions, that there are con
siderable malpractices and corruption 
in this Department, that this Depart
ment is reeking with corruption and 
that something must be done to put 
an end to this. My earnest appeal 
to the House is that we should take 
a balanced view of things. If there 
is a dark spot in a picture we should 
not characterise the whole picture to 
be dark. There may be a few dark 
spots, but you cannot call the whole 
picture dark. The very nature of the 
work of the C.P.W.D., it should be 
realised, offers greater scope for cor
ruption than perhaps other Depart
ments. There may be one or two 
other departments of that kind, but 
there is greater scope here because of 
the nature of the work, contacts with 
the contractors and so on and so forth. 
There is great scope for corruption 
which is no doubt true. It is because 
of this reason that several steps have 
been taken in the Ministry from time 
to time in order to prevent these 
malpractices, in order to minimise 
them, in order to eradicate them and 
in order to show better results from 
year to year.

I would like to take a few minutes 
of the time of the House to give in 
detail some of the steps we have 
taken and propose to take in order to

arrest, in order to minimise corrup
tion.

Shri B raj Raj Singh (Firozabad): 
You do not propose to root it out?

Shri K. C. Reddy: That is what we 
want to do. That is our objective. 
We have to start work towards that 
very desirable end. Maybe it may 
take some time. But that is our 
objective.

Shri Jaganallia Rao (Koraput): 
First control and then eradicate.

Shri K. C. Reddy: As hon. Mem
bers may be aware, in 1955 a Vigil
ance Unit was started in the Ministry 
under the charge of a Deputy Secre
tary. This wras followred by the set
ting up of Vigilance Units in all the 
Attached unci Subordinate offices 
under the Ministry. The largest such 
unit is in the C.P.W.D. which consists 
of a Superintending Engineer (Vigil
ance), 4 Engineer Officers (Executive 
Engineers) and 2 Assistant Engineers. 
Eradication of corruption is sought to 
be achieved by punitive as well as 
preventive action.

So far as punitive action is con
cerned, the first step is to detect 
irregularities, malpractices and cor
ruption. For this purpose, all complaints 
received in the Ministry are investigat
ed. Even anonymous and pseudonymous 
complaints are duly investigated. The 
Special Police Establishment are of 
considerable assistance in this pro
cess, as they have the machinery for 
effective investigation of cases relat
ing to bribery and corruption. Also, 
Sir, in the Ministry proper a special 
cell called the Chief Technical Exam i
ner’s cell was set up in 1957. It has 
proved of immense value in detecting 
irregularities and malpractices. I do 
not want to give the figures as to how 
many complaints were received during 
last three years, how many were 
investigated, how many were found 
to be trme on investigation and what
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example, to check the incidence of 
malpractices and corruption a number 
of steps have been taken for improv
ing the quality of supervision, inspec
tion and tightening up of procedures. 
The more important among these 
measures I may briefly mention. 
These measures relate, in the C.P.W.D., 
to the laying down of time-schedules 
for the payment of bills of contrac
tors, proper checking of stores at the 
time of handing over and taking over 
of charge by an officer, prohibiting 
Engineer Officers of the Government 
from working as contractors within 
two years of their retirement without 
prior sanction of the Government, 
prohibiting contractors who have their 
relatives employed in the C.P.W.D. 
between the ranks of Superintending 
Engineer and Assistant Engineer from 
tendering for works in the C.P.W.D. 
circles wherein such officers are work
ing, tightening of procedures regard
ing muster-rolls, and so on. This is 
the preventive action that we have 
decided to take.

In addition to all this, though we 
were not dissatisfied about the results 
of all this action—they could not be 
deemed to be unsatisfactory—still, 
with a view to secure better results, 
with a view to see that the scope for 
malpractice etc. should be reduced 
further and in order to control cor
ruption, on the basis of the assurance 
I gave the House on the last occasion, 
a special expert committee has been 
constituted in the Ministry to assess 
the results that have been achieved 
so far, to investigate the procedures 
followed in these cases and to see 
what further steps will have to be 
taken or can be taken in order to 
secure better results. This committee 
is currently sitting, and the public 
also have been invited to offer their 
valuable suggestions for the conside
ration of the Committee and to help 
the committee in formulating their 
recommendations.

Shri Braj Raj Singh: Is this com
mittee a committee of officials?

Shri K. C. Reddy: Of experts.

Shri Braj Raj Singh: Are they pre
pared to associate Members of Parlia
ment writh them?

Shri K. C. Reddy: I mentioned
about it. This is an expert committee. 
This is a departmental committee, as 
I said on another occasion. But I 
would like to make use of this oppor
tunity to welcome the maximum co
operation particularly from hon. 
Members of this House and the other 
House. I would request them to send 
their suggestions to this committee, 
to say whatever they have got to say 
and to suggest whatever steps they 
would like the committee to consider 
and take. 1 would welcome the 
valuable suggestions of the? Members 
of this honourable House. But so far, 
in response to the appeal made by 
the committee through the press, only 
seven Members of Parliament have 
favoured the committee with their 
suggestions. I think only three Mem
bers from this House and four 
Members of the Rajya Sabha 
have taken the trouble to make con
crete suggestions. Even now it is not 
too late. I will ask them to give their 
valuable suggestions in regard to this 
matter.

Shri Braj Raj Singh: Since he is
making an appeal on the floor of the 
House, may I say that at least some 
Members will feel that it is derogatory 
for Members of Parliament to send 
suggestions to a departmental com
mittee when they cannot be sure 
whether they will be considered and 
action taken on them?

Shri K. C. Reddy: If I may submit, 
this is looking at the thing from a 
very wrong angle. There is no ques
tion of prestige in this matter. When 
some good work is being done by any 
committee I do not think it will be 
intra dig for hon. Members to give 
their suggestions.

Shri C. K. Nair (Outer Delhi): 
When it is a question of eradication 
of corruption what is the meaning in



having only an expert committee? 
Corruption is not confined to experts 
alone!

Shri K. C. Reddy: The hon. Mem
ber has misunderstood the position 
completely. The technicalities involv
ed, the procedures that are in the 
field, how they have to be changed, 
the technical aspects, with regard to 
all these things it is only for the 
experts to know about them. How
ever eminent we may be in this 
House, it is only they who can say 
on these matters.

Then I would like to refer to one 
other matter with respect t o . . . .
(In terruption ).

Mr. Deputy-Speaker: Experts of
interruption, not of corruption!

Shri K. C. Reddy: Reference has
been made that the contractual agency 
is not a desirable agency and that it 
should be done away with. On a 
previous occasion I said that various 
committees that had gone into this 
question at various points of time, not 
only in this Ministry but in the Minis
tries of Defence and Railways, found 
that the contractual agency by itself 
ab initio  was not bad; but what is 
required is that the defects attendant 
on such a system should be located 
and removed. It is not as if when 
things are done departmentally, 
everything will be above-board and 
that there will be no scope for corrup
tion. It is not as if one can be very 
sure about it. Anyway, we have to 
depend on contractors, good contrac
tors, for execution of many of our 
works. Recently the step that has 
been taken by setting up the National 
Building Construction Corporation has 
been widely welcomed and it has been 
suggested that it should be given 
more and more work, that it should 
be encouraged to take up larger num
bers of works.

Shri Tangamani: Let them not
engage sub-contractors.

Shri K. C. Reddy: It is out desire 
to give the maximum encouragement 
to the National Building Construction

4273 Demands
Corporation. At the same time we 
do not want to show any favouritism 
to this Corporation by way of award
ing contracts to them without refer
ence to the tenders that might be 
received or without reference to other 
important aspects. I would like to 
say this that the National Building. 
Construction Corporation for the 
moment is intended to supplement the 
various agencies that we have in the 
field for the execution of work and 
not to supplant immediately the con
tractual agency.

We have also taken a decision to* 
encourage co-operatives, for example. 
Wherever we come across good and 
efficient co-operatives we have decided 
to award them works, without calling 
for tenders, up to a limit of Rs. 10,000. 
We are also encouraging voluntary 
agencies which are above-board. 
Reference was made to the Bharat 
Sevak Samaj yesterday. I do not 
think it is one-tenth as bad as the 
hon. Member who referred to it made 
out. They are doing good work by 
and large. We are also encouraging 
organisations like that or any other 
organisation with a similar non-profit 
motive who will come forward to take 
up the works and who have got the 
necessary resources and equipment.

Another important matter that I  
would like to refer to is in respect of 
reduction in the costs of construction 
of buildings. The National Buildings 
Organisation which we have set up 
some time ago in the Ministry are 
constantly going into the various pro
blems connected with the cost*, 
especially of buildings, the materials 
to be used and so on and so forth.

With regard to the necessity for 
reducing the cost of buildings, there 
are no two opinions. It is being don* 
continuously and the House will be 
glad to hear that the multi-storeyed 
buildings for example, that have been 
put up by the C.P.W.D. in recent 
years have been built to revised 
specifications and they have incorpo
rated several recommendations made 
by the National Buildings Organisa
tion. For example, reducing the
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height of walls, thickness of walls or 
reducing the verandah space. In fact, 
the effective space in some of the 
multi-storeyed buildings that we have 
put up in recent times is 65 per cent 
whereas, for example, in the Secre
tariat and other buildings the effec
tive space is only 35 per cent and 
40 per cent. This way we are trying 
to make the buildings more economi
cal and functional. It will be of 
interest to the House to know that 
the Selected Buildings Project Team 
which has been set up by the Plan
ning Commission, after having gone 
carefully into the cost of construction 
of the multi-storeyed buildings put 
up by the C.P.W.D. and other agencies, 
have come to the conclusion that the 
cost of construction of these multi- 
storeyed buildings constructed by the 
C.P.W.D. is the lowest. So, we are 
constantly keeping in mind this very 
important factor.

With regard to residential buildings 
also, though there may be some 
defects here and there—some Mem
bers have referred to them—the cost 
o f  construction of these buildings 
today, in spite of the high cost of 
the building materials such as steel 
.and cement, is about the same unit- 
wise as it used to be many years ago; 
and this has been possible because of 
the revised specifications that we have 
introduced and also the adoption of 
certain recommendations made by the 
National Buildings Organisation.

In this connection, the House will 
be glad to know about the perform
ance of the Hindustan Housing Fac
tory. The Hindustan Housing Factory 
has a long chequered history. But, 
for the last two or three years, it has 
turned the corner as it were and it 
is making fairly satisfactory profits. 
But my desire to refer to the Hindu
stan Housing Factory in this context 
is that they have succeeded in intro
ducing into the market certain articles 
like prestressed concrete, prefabricated 
^components for roofing purposes and 
other purposes which are becoming 
^exceedingly popular. Tor example,

the Hindustan Housing Factory today 
have got considerable orders for pre
stressed concrete electrical poles as 
their cost is much lower and they are 
easy to maintain. This is something 
which has been done by the Hindustan 
Housing Factory which is very grati
fying. They have supplied pre
fabricated materials for the roof of 
the Okhla Industrial Estate.

Recently, prefabricated components 
for 200 milk booths were made in the 
Hindustan Housing Factory. These 
milk booths could be set up, one a 
day or one in two days. The demand 
from the Education Ministry for put
ting up mobile schools has been 
increasing. There was an order to 
put up 15 such schools from these 
prefabricated materials; 13 have been 
constructed. And, there is demand 
for still more from the Education 
Ministry, to set up more and more 
mobile schools. These can be 
assembled in a month’s time; they are 
much better than the tented accom
modation in which the schools have 
to work all these years. These are 
some of the ways in which the 
researches and recommendations of 
National Buildings Organisation have 
been adopted.

Shri Radhelal Vyas (U jjain): May 
I know whether the main plant is 
working?

Shri K. C. Reddy: We are produc
ing in the factory foam concrete 
materials.

Shri Tangamani: If this Hindustan 
Housing Factory is doing so well, may 
I know the industrial relations there, 
the relations between the employees 
and the management and may I also 
know whether there has been any 
report by the Auditor about the way 
stores have been kept; whether this 
efflcicncy is being transplanted to 
other private sectors?

Shri K. C. Reddy: I have no such 
information. If there is any informa
tion in the possession of the hon.
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Member, I would be only too glad to 
investigate that.

It was also said, the other day, by 
Shri Tangamani that there is some 
amount of rowdyism. I do not know 
wherefrom he got this information. 
But, so far as I am concerned, my 
information is that the employer- 
emploj'ees relation in that factory are 
exceedingly cordial and that is one of 
the factors which was contributed to 
the successful working of the factory 
and the showing of profits.

Shri Tangamani: Greater incentives 
Pie required for the workers

Shri K. C. Reddy: I would now
like to take up some aspects of the 
work-charged establishment. This 
has a very long history as Shri 
Tangamani knows. Most of his cut 
motions have reference to this work- 
charged establishment. I would like 
here briefly to recapitulate what we 
have been able to do in the last 3 or 4 
years in respect of this work-charged 
establishment.

In 1957, as the House is aware, it 
was decided that persons in Work- 
charged Establishment of the C.P.W.D. 
whose duties were essentially non
industrial would be transferred to 
Regular (Classified) Establishment. 
As a result, nearly 1,900 workers were 
found eligible for transfer to the 
regular establishment and were given 
the option. Out of these, nearly 1,400 
have actually been transferred to the 
regular establishment in accordance 
with their option: This transfer of
non-industrial category has now be
come the model tor all other depart
ments engaging work-charged staff.

Then confirmation was also a point 
which was raised by Shri Tangamani. 
It was also decided in 1957 that 
permanent posts will be created in 
each category on workcharged estab
lishment and persons confirmed 
against these posts. As a result, 3,839 
permanent posts were created and the 
eligibility of workers for confirma

tion against these posts is being 
investigated, and so far nearly 2.600 
workers have been found elig’ble for 
confirmation. Nearly 500 workers 
have actually been declared perma
nent against these posts, with effect 
from 1st April, 1958.

I would like to tell Shri Tangamani 
that there have been certain difficul
ties in issuing confirmation orders in 
respect of all those cases which have 
been found eligible for confirmation, 
because of medical examination, 
where medical examination, has not 
already taken place and police veri
fications and things like that. But I 
would like to point out that these 
confirmation orders may be issued say 
within one or two or three months 
hence. But the point that has got to 
be remembered is this, that these con
firmation orders will have effect from 
1st April, 1958. That being the case, 
if there is a delay of 3, 4 or even 5 
months before all these confirmations 
actually take place, there is nothing 
that the workcharged estaibHishment 
would lose thereby.

Orders have issued regarding grant 
of compensatory allowance to work- 
charged staff in difficult areas on the 
analogy of the regular establishment.

The workcharged staff have been 
made eligible for travelling allowance 
«na Leave Travel Concession as are 
admissible to regular government 
aervanis.

From January 1901, workcharged 
staff have become entitled to 3 
National holidays plus 13 effective 
Public holidays, instead of 10 (all 
inclusive) which they were entitled 
to previously.

The Liberalised Pension Rules have 
been made applicable to the work- 
charged staff with effect from 18th 
November, 1960. The existing incum
bents wil] be given option to elect 
the new pension rules. Formerly only 
a restricted pension and gratuity 
scheme was applicable to the work- 
charged establishment Steps have 
been taken to tighten the supervision
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(.Shri K. C. ReddyJ 
over the administration of work- 
charged establishment, maintenance 
of their service records prescription 
of proper recruitment rules and yard 
•tick for creation of new establish
ments. Additional residential accom
modation had been earmarked for 
allotment to the workcharged staff in 
Delhi. In addition to this, several 
other orders have been issued and I 
do not want to tire the House by 
enumerating them; there are quite a 
large number of them.

15 hr s.

A categorisation committee has been 
constituted to go into the question of 
proper classification of workers into 
highly skilled, skilled, semi-skilled 
and un-skilled categories, and to 
allocate the appropriate pay scales to 
each of these categories. This com
mittee will also go through all 
anomalies resultant of wrong classifi
cation and overlapping functions of 
the various categories. This commit
tee will review the entire structure of 
Industrial workers of the C.P.W.D. 
and will suggest changes which will 
tone up the administration. In this 
connection, I may assure Shri Tanga
mani that the recognised labour 
unions in the field will certainly be 
consulted about the various matters. 
The categorisation committee will 
consult them also and if the workers 
want to submit and memoranda that 
will also be given consideration. 
There is also an ad hoc committee 
which was formed in 1958 to imple
ment the main decisions of transfer of 
non-imkfstrial workers to regular 
establishment and creation of perma
nent posts in workcharged establish
ment. It is now busy with the diffi
cult work of rectification of all service 
rolls of workcnarged staff, and also 
tne work of confirmation against 3,839 
permanent posts created in 1958.

•There are other matters also relat
ing to the work-charged staff and I 
would like to say that during the last

years considerable time has been

spent in tacking the various issues 
that were raised by the unions. I do 
not think that the progress that has 
so far been achieved can be deemed to 
be unsatisfactory. There are several 
more things that have got to be done 
and the hon. Member Shri Tangamani 
has brought to our notice by his cut 
motions several other issues. Con
stant attention will be given and 
special efforts will be made to resolve 
the other difficulties also.

Shri Tangamani: Have you got any
thing to say about the Directorate of 
Estates?

Shri K. C. Reddy: I will now come 
to the question of accommodation for 
the Government servants and the Dir
ectorate of Estates. At the out-set, I 
would like to say that a very strong 
and sweeping condemnation was made 
by my hon. friend, Shri Balmiki, and 
he said that there was corruption, 
favouritism and nepotism. It has 
absolutely no basis whatsoever. 
Allotment of accommodation is made 
by the Directorate of Estates in 
accordance with well-laid down and 
definite rules. There are special 
accommodation committees and there 
are representatives of the othe Minis
tries also in it. To say that there is 
favouritism and nepotism and things 
of that kind is certainly not justified. 
There may be a mistake here and 
there or some miscarriage of justice 
in some cases. But on that basis to 
make a sweeping generalisation Is 
hardly proper. Wherever there are 
priority sanctions or out of turn sanc
tions, these cases come up to the level 
of the Minister. It is only after 
examining the justification or other
wise of such allotments that final 
orders are passed.

The number of houses available to  
the Government servants at the 
beginning of the First Plan period 
was about 11,000 or so. By steady 
construction activities and pro
grammes, the number i now in the 
neighbourhood of units a*
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against 70,000 Central Government 
employees in Delhi. There is much 
leeway to make up; that is admitted 
The proposal is to put up about 
13,000 houses in the Third Plan period. 
It is not yet finalised. I may also add 
that most of these houses which are 
being constructed are for Government 
employees in lower salary scales and 
only very few houses are being put 
up. for the higher officers. It is the 
well-declared policy of the Govern
ment that the available finances should 
be made use of for putting up houses 
for lower category people. During 
the last five years we have been able 
to put up more and more houses for 
class IV officers, work-charged staff 
and for officers drawing less than 
Rs. 500. This policy will be kept in 
view, and the efforts of the Govern
ment will be in that direction.

Certain difficulties were pointed out 
about the officers who come to Delhi 
for the first time but have put in a 
number of years of service in other 
parts of the country. There are 
officers who come to Delhi, go away 
for some time and then come back 
again. About the latter category, 
service in Delhi in previous years also 
will be counted for the purpose of 
fixing priority dates; orders have been 
passed in respect of that. With 
regard to the larger issue of giving 
priorities on the basis of the length 
of service in any part of the country,
I submit that this is one of the recom
mendations of the Chanda Committee 
which went into these matters per
taining to accommodation and that 
recommendation, as also the other re
commendations, are under considera
tion.

I have very little time left, Sir and 
I shall briefly refer to some other 
points made. Shri Banerjee referred 
to the families to be evicted from 
Minto Road area on account of the 
construction of the Janata Hotel. That 
site has been welcomed by every
body. The construction of the Janata 
Hotel has been delayed because of 
various difficulties, one being the selec

tion of a proper site. After a good 
deal of effort, this site has been select
ed finally—between Old Delhi and 
New Delhi. That is the most appro
priate s i t e  for this hotel and if some 
body who is living there has to be sent 
away from this place to some other 
place, we should not make much of 
it. But I would like to give an 
assurance that those who are asked 
to vacate their houses—about forty 
families—will be given alternative 
accommodation elsewhere.

Shri S. M. Banerjee: May I point 
out that they have made an appeal 
that they should be allowed to stay 
their till the examinations of their 
children are over?

Shri K. C. Reddy: I think he is
referring to some other matter— 
residents in upgraded houses? They 
have been asked to quit. With regard 
to them, orders have already been 
passed that they can stay there till the 
school year is over. But as regards 
those of the residents now living in 
houses on the site which has been 
earmarked for the Janata Hotel, I am 
not sure whether that is the position.

I would like to refer to some of the 
points made in respect of the Supply 
Department.

With regard to the inspection of 
goods at Kanpur, we do not know the
details of this case.

"Shri S. M. Banerjee: I have tabled 
a Question.

Shri K. C. Reddy: But it is not as 
if the inspection at one level is flnal. 
If the inspection at one level has 
yielded some results and there are 
some complaints later on, then with 
the assistance of our Test House 
organisation we re-examine the 
whole matter. Then a reinspectfon 
takes place and certain other deci
sions may be arrived at. With regard 
to the particular Arm which he 
referred to I do not know the facts. 
If the hon. Member gives us further
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[Shri K. C. Reddy] 
details we are prepared to investigate 
the matter further.

Shri Tangamani referred to certain 
tenders having been accepted which 
are not the lowest tenders. As 
regards that, the matter has been 
carefully looked into. It was only 
after consulting the indentor that a 
final decision was taken. With regard 
to the lowest tenderers, the machin
ery that was to be supplied by them 
was of an inferior specification and it 
was not acceptable to the indentors. 
They said that it would not serve the 
purpose. With regard to the second 
firm also they said that the machinery 
was not up to the mark. It was on 
the specific recommendation of the 
indentor—the difference way not very 
much, it was only of a minor charac
ter—and it was only after consider
ing the requirements of the indentor 
that the final order was placed. I 
have not got the paper readily avail
able here, otherwise I would have 
given him more details about this 
matter.

Something was said about rail an
chors. We have received some com
plaints about rail anchors which had 
been passed by our inspection officers. 
Certain samples have been further 
tested at the Government Test House 
and report received. This matter is 
under examination. ,

With regard to the tenders the posi
tion is like this. I will quote from 
the report that I have received. It 
says:

‘T he lowest offer in this case 
was from Oliver Motor Corpora
tion. The Indentor advised that 
this firm was not on the approved 
standard list maintained in India 
and that the equipment offered by 
them was technically inferior. 
The firm’s Indian Agents were a 
new entrant in the field of Tractor 
maintenance and service which 
was considered to be a dis
advantage.

The other lower offer was from 
Caterpillar Tractor Co. The 
difference in price between this 
offer and that of the third lowest 
quotation from International 
Harvester ExporJ; Co. (on whom 
the order is placed) was marginal 
and the technical superiority of 
the equipment offered by Interna
tional Harvester was considered 
to compensate for the extra price 
involved. On the basis of this 
recommendation from the Inden
tor the offer of Messrs. Interna
tional Harvester Export Co., 
though higher was accepted and 
this order was accordingly placed 
with them.”

Then, Sirf Shri Tangamani referred 
to purchase of some chappals from 
Messrs. Harness and Saddlery Factory, 
Kanpur. I would like to invite his 
attention to the fact that it is not the 
responsibility of the D.G.S. and D. 
The P. & T. Department directly plac
ed the order on them and I do not 
know the further details.

Shri S. M. Banerjee: I can give you 
more details.

Shri K. C. Reddy: Sir, there are
several other matters that have been 
raised by hon. Members. Although 
I have got the information ready here, 
I am afraid I have not got the time to 
refer to all of them. As in the past, 
it will be our Ministry’s endeavour 
to give the utmost consideration and 
attention to the various points raised 
and to see what could be done in 
order to meet the wishes of hon. 
Members.

With these observations, Sir, I move 
that the Demands of this Ministry may 
be passed.
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Shri K. C. Reddy: Well, Sir, in the 

very beginning I said that several 
matters that have been raised on the 
floor of this House in the course of this 
debate had been raised before and v*e 
have given all the necessary infor
mation. With regard to this parti
cular m atter relating to the Indian 
Express building, the terms of lease, 
the land which was given, the various 
stages through which the whole mat
ters has passed, the amount of space 
that we have authorised them to use 
for themselves, the amount of space 
that is to be let out by hem to the 
State Trading Corporation and other 
bodies and at what rates of rent etc., 
in the form of a statement laid on the 
floor of the House. We have given all 
this information in extenso in that 
statement. I have got a statement 
here which runs o four or live pages. 
Even if I read it out it will take at 
least 15 minutes.

Mr. Deputy-Speaker: The hon.
Member can sit with the hon.. Min
ister and And out further details that 
he wants to have. Now, am I re
quired to put any cut motion se
parately?

Some hon. Members: No.
Mr. Deputy-Speaker: Then I shall 

put all the cut motions togetner.

All the cut motions were put and 
negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not 
exceeding the amounts shown in 
the fourth column of the order 
paper, be granted to the Presi
dent, to complete the sums neces
sary to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
the heads of demands entered in 
the second column thereof against 
Demands Nos. 97 to 101 and 138 
to 140 relating to the Ministry of 
Works. Housing and Supply” .

The motion was adopted

I The motions for Demands for 
Grants which were adopted by the  
Lok Sabha are reproduced below— 
Ed.]
D e m a n d  N o . 97—M in is t r y  ok W o r k s ,  

H o u s in g  a n d  S u p p l y

“That a sum not exceeding
Rs. 59,53,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of puy- 
ment during the year ending the 
31st day of March, 1962, in respcct 
of ‘Ministry of Works. Housing 
and Supply’.”

D e m a n d  No. 98—S u p p l ie s

“That a sum not exceeding
Rs. 2,82,84,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come In course of pay
ment during the year ending the 
31st day of March, 1962, in respect 
of ‘Supplies'.”

D e m a n d  No. 99—O th e r  C iv il  W orks
‘That a sum not exceeding

Rs. 30,46,40,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come In course of pay
ment during the year ending the 
31st day of March, 1962, In respect 
of 'Other Civil Works'."
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D e m a n d  No. 100—S t a t i o n e r y  a n d  
P r i n t i n g

“That a sum not exceeding 
Rs. 8,19,11,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1962, in respect 
of ‘Stationery and Printing*.”

D e m a n d  No. 10 1—M i s c e l l a n e o u s  
D e p a r t m e n t s  a n d  E x p e n d i tu r e  
u n d e r  t h e  M i n i s t r y  o f  W o r k s ,  
H o u s in g  a n d  S u p p ly

“That a sum not exceeding 
Rs. 60,91,000 bo granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1962, in respect 
of ‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Works, Housing and Supply*.”

D e m a n d  No. 138— D e l h i  C a p i t a l  
O u t l a y

“That a sum not exceeding 
Rs. 11,19,52,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1962, in respect 
of ‘Delhi Capital Outlay’.*’

D e m a n d  N o . 139—C a p i t a l  O u t l a y  o n  
B u i l d i n g s

“That a sum not exceeding 
Rs. 8,88,25,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1962, in respect 
of ‘Capital Outlay on Buildings*.'*

D q m a n d  No. 140—O t h e r  C a p i t a l  
O u t l a y  o f  t h e  M i n i s t r y  o f  W o r k s .  
H o u s in g  a n d  S u p p ly

"That a sum not exceeding 
Rs. 2,17,21,000 be granted to the

President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1962, in respect 
of ‘Other Capital Outlay of the 
Ministry of Works, Housing and 
Supply*.”

15* IS hrs.

M in is t r y  o f  I r r ig a t io n  a n d  P o w e r

Mr. Deputy-Speaker: We shall now 
take up for discussion and voting the 
Demands for Grants under the control 
of the Ministry of Irrigation and 
Power. Six hours are allotted for this 
Ministry also. The usual time limit 
and other procedure would be follow
ed. The time limit for speeches would 
be 15 minutes ordinarily except when 
it is desired to be extended by a few 
minutes more in the case of group 
leaders or the first spokesman of each 
group.

There is one other thing I have to 
mention. I have received intimation 
from a good number of hon. Members 
that they are in a hurry. Some have 
stated that they are leaving the station 
today and that they would not be here 
the next day. So everybody wants to 
go away after making the speech. I 
have only to express my inability, be
cause I shall have to arrange the 
priorities even among the “hurry sM. 
Therefore, if hon. Members do not 
have what they desire, they will ex
cuse me.

D e m a n d  No. 64—M i n i s t r y  o f  I r r i g a 
t i o n  a n d  P o w e r

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding 
Rs. 22,03,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1962, in res
pect of ‘Ministry of Irrigation and 
Power* *




